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Fy gy RAfRams s
FrfEeT
7% faeelt, 5 =rder, 2019

. U -1/153/2019/ st —+=7 fea AR s, fBea sfaf®=w, 2003 (2003 =1 36) #i
T 28 Y IT-UTT 4 F AT Ifsd am=T 178 137 Ve o<t aor =o [ (@amwedardy) adt s ot &1 s
FA gU, AT @ W19 & v, Fetafag &=y aamar g, st

HeATa-1
P IR E]

1. dférg 9 TuT e

(1) == fafa=mt #1 |@ferm a9 Fe fErE AT areT (i 9T aewer Feg F B AT TH AT T G8TE
o) fafaer 2019 81

(2) 7 FAfF7w TS ® I THTAT A AT F TGT S T ATRT G AT TF qAaAd] GHIAT T A TS JTOAT IH
fereariea 7 fara /= 27, 1.4.2019 & 31.3.2024 T =t fA==ror s@fer & e @19 g

2. faaR g9 ang g

T fafaaw seqrew safaat, feawer sartaeTfa, saroas e srsaaTt, Hware, Hwdaret a9 sarsas
STITY. ATATHLTIAT 37T HE =T STTNTHATA T FTI(F WIT U7 Feal T HAZA (T S 1ol FIF T AT 6
fRrerfeor & foro &y gim

3. afamTd: = ARt §, Saas & g3 9, st st T v
(1) ‘arfafemw’ 7 e atfafa=w 2003 (2003 #7 36) stfvT &;

(2) ‘afafew GEhwer & afiasmT & arforSas s=mam it a F T I 31 ST U S # forg wafia qor
SHTAT ST o TET AT G T Fd goi 77 T 6,

(3) arfis Ty wWR (querel): it odiEt v (UUeHT) § ARueetEr ST UAuSSEr gy R S are
AT =7 T QT FLA & (o107 Gl TSTed AFLTFHAT (THATATT) ATTHS ZINHT, ST 3 ATTET g7 STaifaa gl

2545 GI/2019 )]
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(4) aofE® T qHT qHT 9T AYTHATAT Far AfAfAaH 1956 (1956 FT 1) F ey 224, 2339 fT 619 A7 FUAT
srfarfaem 2013 (2013 7 18) ¥ 7eaT™ T, & IqA & AT Jeawd vaq Tt s fafer & srqame @ liers % =0 § fAghe
¥ forw arfZq et et srerm swratver forfaee g g aadtes aftinm g;

(5) ¥ T T THT qHT YT WILAT T2 o FIT TATAARE 07 3¢ T U a9 it HH7q anrg wore 350 g favg
afaa g;

(6) ‘FAT T TLAFTIo AT STAFT(CIF Ugd & WIEAH § FHofl FT FIA AT VAT AH AT g SrEahr srqa=ia,
HHaT TT St s T THead Y9 TTT 907 g GIT f36T SITaT &;

(7) gsft wrrE 7 =7 At % G 14 8§ qamfrartog o arm i 8

(8) “USft = AT FYF' &, FTreAta, TTRFAF AT YTOT Feg AT LT AT AT Fe, A AfeqAT F gord  forw Q=
FAtY & IO ST T ST ATt AT Tag Yot Yhfa T =747 ST €;

(9) 'IATY’ T TS X I Feg, e AT T Fegk AT 01T TOMSAT THATAT Fr912er forfiee gry & 78 Javei &
fore == Ao wrfees sraTe uv gutea oo s arer srad T Jar st §;

(10) ‘s 7 stferfaaa & g 76 i 3T-aT (1) § FiEe F=h frEm A s afm g;

(11) ‘srenfeneaT R’ AUl T TAUASTET G o7 1 (TS g T Tquifad arfis TSl AT 6
ATaTh) Tt sreuTaty fAater g sage S[oF 3T JATAd TATY, ALSHT i Fudr yare e & giorg o7 srefara
REES

(12) “Af=TIT @R & ST AT AEART[OF TG F ATETH & AT &THAT AT 25
(13) ‘Ao sraflr & 1.4.2019 & A< Zr ATeAT 5 AW T Syetey A
(14) " & 0000 = & ATH T ATeA 24 w2 AT sr=fer s g

(15) "gardt R ¥ 7T 7 Frat o = v w2 f 32 (@fvea #) i o s grer st st e safy
F foro Hfigeredt (2w % g i o) et § i aEst % aaer geafda b sfaf@ = & yEaret F aqew
ot o o gey § Fefara AT I0r g FRT Har CRU U areatas FT % AT 97 AT 2

(16) ‘ST =AY’ T ITAR(T AT F g AT AU * forw areafas =1 & fFafor vt @i, =g =ty ar =& o
FAT I, TAT A97E § HIT AT A8 & GG [Ater AfTsa § a7 =88 Ut afaaggard =i It aftaferd 95t & e+
forw g wera At T s 8

(17) ‘wertaiifeg & AT ITAT F oI 372 SAqaiord Fed & fofT IeaTal / FATaT ITHRON & (2512 & TR HTAm
AT g1 WA [RAATAreH, SHiH ST, a9, " & 91 g 999, g1, I aiadqrst & ar § S {7
A9 U FHATA STRIY [ FAALT Hw FA9 wed g9 = G Smar 81 wEaiie w wd-wsit g s s
A= o =7 H ST ST 2

(18) A&’ & fire TE= T AL & AT % forw &1 T Faveti  forw wrafers 9 Yoo Feg A7 TET I T Fex
AT T q9T 9T AT g Fortafafdy T s s & oo oS, geear ar Bt oo 97 S UE 9
Tt =T ATiiw A qara st g;

(19) IR 3ifw e feed=rt (wiee) & AT vy (Twaitame) gy wfsa s siv tAuase § af=arerT & g
THF qaET F & § UAUASTHT, ACTASET, THUASTHT ST 2|

(20) ‘Rre 9gF'd IR g & w1 AT IfAe AT T sTaertat it 9f % forw e % @ segafaeniat, Fwarst i
faraTstt Afgd ITUTa Fex & THTHAT & (o0 HATAT ALTASTET FIET T&TF T TS ATATT ST 85

(21) “wetlY fere R & s g AR wee SETeEt F qerhiEwer F forw st =1 o wew =t v gentaa
Fv o form e grer A i srefera i afisa 2

(22) ‘FquiRard’ & tar =1t afiva & S sfefm £ o 14 % sefin aqef wE A g
(23) 'wifsifRes Fe & == Afq=wt & @FfF=w 5 (1) F d9aR AU / AU & forT aweiq For afaT &
(24) ‘qTIR =199 F@' & =4 fAfamt & fFfagw 5 (2)  srqane e s & geted Fo st 2;

(25) ‘THT AR NGV e’ AT ‘AT T srfafeaam &t T 26 7 IT-am=7 (1) F iavTd Feaig qCRTT gIer equiua
TET &< o g AT &,
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(26) ‘TATA Y AT AYFY' I F1AT F HAtad gt qATA F GIATT FAT § STt Faww w7 v mgeaqt anr arfis
AT =1 WIS % HILAH T Zrav g;

(27) ' YT FA' T ACCASTHT 3T UAUASIET FIAT 60 M0 A 7 807 Fem i S qresred, 9T,
e, fafehT siiv d@ug, say, J9a 9 aree, TaUaT EAr T, FAT A FamEE 7wt o7 g9e ® o
Hifar Frwtor enforer g, afer = 72t & srfera &)

(28) ‘FAT WurTeit TATA HIYRAA forfide’ ar Qv & stferfaa 7 4T 26 F FHET W 91 AT Feg 6 T,
T T2 et ST srfafaem 7 9T 27 F STHE TSI 912 Y907 e T TR G GHI-980T 9¢ G0 70 TRt off
9 HaTAd e AT

(29) ‘wer & srfarfaer £ amer 25 F Aefi Fedtar TEHR FIRT S TF AT T397 AT B

(30) ‘g TS’ & U TS i g e s, defar qur s9t i, gEfia et are oo e
FTT TR T¢I &l ST 5

(31) ‘FTfr AT A9or Fe AT ‘ARGASHY T artaf=am 1 am=y 27 it IU-aT (1) F eI FeT A g e
eI T=eT  form e s €

(32) “wfaedTaT = AT AW’ T Ih ST Sia F QT g 9 gl srieqat & qiaeamas & forw s o s &
foro warfta = s =3 srfe 2 orfe o wema ve wewaa =i & santa ateaterd 9ei 36T /T g;

(33) Fafamwes qo d@r & arre A % wR e sraeare F g9t ot 9t a9, ggrae far y={,
HEAdT THTL e HpeAdT (9T o FATA o To70 AT g1 et fafaast a7 smeert % orefie seuadidr a7 uauas s
FTT TATrq or@r AT et e ot o e & fAfeae a7 [den & oque a9 99T § AUl a1 TAuAas et
FT AT T ST TRt €, afina €

(34) "wRW & Feureafa == faawt & AR 6 F agam TRiosd 9T U0 Feg 997 TEF AT T Few U Ho0
T FATA| AT (TTETHRT) F AT w1 § qgag i SHIT SeITiod qiaems a7 TSI Ti8d 8,

(35) “Rskar & wemarriord fater dg= a1 SEETiers Tg= % TeAd F Fofl w1 TGTT FLA 17 UAT =AT<w qisa g Sy
ATGATHL0T, HIHT TAT ol TG T T THvaT ACTASIHT AT TAUASTET g7 R ST g

(36) "TST TR AT Fv (TEUSLTHY) & Forera srferfazrm, 2003 6 ey 31 F I9emer (1) F qga earfud Fx fewd g;
(37) ‘worTeit YT e’ =9 AT & FfFaw 5 (3) F Aqe ghm;

(38) 'SUAHT T IqTeA Hataam, fAaeor argagemy, @ier, 9% IUThT (Tassre), fawar e saeafSas areoor
FAATHLTLY, AT TIARAT STFHT, T o7 USiEl (FHTT), J7 UHT A 77 HIS@ET (A7 AfaeT § qiiwfera) s
ST SAETST ITEUl Feada AT TEIT AT T #eg Si¥ FTTAF AT SO07 @l At datera graemst i qars H:r ST
w4 g, =9 Fafaawt & Affaw 7 % seEme amr afia 8

(39) ‘ad* & fa<fr o arferia 2;

=9 fafaaet & soen arsat g 9at, g 3 afvaiua a2t e g feeg s arfafaem & afvarfoa &, a7 fidearsh
(et faega R &), fafaem, 2010 & stfafaem ar Higareh (wdfi frE R #ie) faffem 2010 F agq 32
TUIT-THT g genfea et faw sum

qEATT 2

LI

i
(1) TSR a7 TAUAEEt i TUTEr T &1 A9 I F forw e ugw it s w3 F forw 3w et
ST T IO Feg (AMTTASTHT) F AT ATAATEA AT F HTegqHq & Toread hl

() fre dg= &1 30N #@ % fow a9t Scured e fFaew aqafaemd e savfsas arewr sestieTy av ==
fafaawt % == 3 (38) & dga afvariud forlt srer Sugr<hr 1 37 fafa=wt & afifore IV & Reifa wrte § smae #iv
Frfee F2d g R ug= & s it arefiy arire ¥ 79 § 79 30 37 3 srgetwr, et st st s et
THTAL o (o0 IaCaTdT Haferg STeforn ATe Iur ey & Tioreat el
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g 78 % 5 #rE g Icamed Fe H SIET ST § AT UF Fed el Jurrelt # SiET Srar g, v, FAvRafy, scara
AT AT TTLOOT SAATHETL, T8 Rt 7 &7 f21 F Fa srera w7 % forw "afera smeuasy w1 g~ w3,

(@) ar ST fEear ST T 989 F7 STAN FIAT ATed 8, 34 [Aaat & qire IV # f[{egifva wre § saed &7 arfae
Fd gU e 9g= F arew A erefte e & #0030 37 1@ Hataa sraforw v Sy Feg § T iy ey #r

(T) TH ITER TFAAT AT AT AT ATASHT A TAUASTHT it HATH FT STANT FLAT AT2d 8, =4 (AWt &
affre- |V 7 Meiiia wrie § sraae & 2T Fd gU TP A1 00 g H T H] Toeed H|

(2) TSrETT F forT AiFeTs T AreEe ST FEd UY, A USiHT g1 STaad ST 7 & oIy w9-fasta aradt S it
SR

(3) ATIEH FT ATGEA JTH B4 o UF TATE 6 AeaL HATEAT F 975, ALTASHY/ TAUASIHT AGGA hil FOAT I T AT
FAAT, AT FHIE FT AT SAATH T U TATE F ATAL FHOAAT AT ST FLAT g, UAT T2t FT I Aa (=4 g1 ST

(4) T F foru et i @l F 979 i aeEd § v gEAT A qFdT § §9q€ g1 % a1, FArtefy,
TR WTE TTT ey AT TS AT TOVT e ST T TIOTETT FIT S ATGH i Toffed GaeT qeT:

(5) fafazrw 3 (38) ® e Ieurew swufat, fFErawor safaaT, SaeiSas TR SaafaeT IeaT UFa=s, AT,
fashaT i Far i s o7 ISTEERat 34 fataawt § ARy WSream fim srer w4

(6) srUSETHT AT UAUSETET ToriRfa TorEa it arE F Ay Aot qaEree U ST ITAHE f UF gH a4
TEAT

(7) ARTASTHT FH H FH TS Al FT AT FAT FA % 978, 90 FZAT1 7 A9 797 T AuaS =T 9o ofiT T4 F
AT § AT T % ATHC H TFH STIHT 6 TSTELHT I THIH FY THaT & AT GATSTHAT 1 THE FT 96dT gl T
forEe? AT & 50 TIerd T SRIATT i<eh (SWhiee o 31 g1 ST T HATSThd T & (e & TATIOd BT ST 9% ITATHT 918 |
T TR Y qHRAT g

5. ARTES T 3R U ¥
(1) Ffifes w1 § BHTed, Y=Te 37 @ o g, A Aeferiag a® @ifeg a1 g
T THEHUET [ SURUE / TeeqUUHTH [ ATEUHET & STIF il ST
THHTTET /| SUATH | TS UUHTA | SRETHHT ATy Zi= H TEcEr
fRerer arey AiFaaaT ST
T 2t wATferfea oo
[ERREERER I
AEET, Feataar T HAT ot S J9@Tse, AT-wE ugH qorredt HeeH, @rEay AT ST oqe
Tatera yorferat erfae §
THEE AT 9ok qadT giaemst atgd Atfear-faspsre Suweer S| ffgT Fisha ST o)
e sfet sromeft
z. ATAOHT i e fAeen
3. TRTTATTH ToTTet
T. GIEEIEERC IR LI
(2) ST YT Ficd AT 8, e fMafortera Foat a6 @ifea 7t grm:
&, T TereRt |fgd e wg= 1 qOH F9TET, A dcat F Tgelr 9T =TSl w aF HHd el g
9. fargaei=rar =1 ST 3T AT T FTLO a9 o (o7 aTA BTe & "oy § yiatar

4 ¢ 4 94 4 A4 4 3

o

4
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T, [REIERFERERL]
. ST ST & T sfav-ufvady FrEFw & sffaw =7 347
T T AT AT,
. et argw AT,
3. FAT HAT ATATY,
. ZETHT eI HIeraT
(3) AT ZTeT AT e oY Fudt & qga Toreet H1 ¥ e qHIT ATSHT § AT &
. TEAT THTT

o rferfaem @ / a7 T 9 I Fg REw, 2005 (‘TAueE T fREE) AT S g g6 -aEy a7
ST FoRT 0 e 7 smR et o a8 d SUASIHT IT UAUASTHT T /i T 77 Fed;
(4) STOTTAT ST T oA &, foha =% 1t o =ifwa 98t givr
. TETAT T FET
i ol qErgATe
i T AT
i, Sae gear Myt

iv.  IcATE AN SR Teqg

V.  IUTEF AT TTSTA1
vi. IO SIS AT

Vii. AL &THAT Fl AT
vii.  PufEes o=t #7 st

ix.  orfe |idhe e et wariiey stegae
x. @ e eafae e

xi. o= Frah efors v
Xii. Wi s ware ¥
xiii.  seRera fAEET Fg T T

xiv. T39S SIS S SRR, YT SaRTel Sy waT, 91E Aty i TAy
Xv.  STHRATSH T SEATASR0T (ST, TgTe)

g 3 AgE AR ArEqfas 99 % AL I AT S Swoy

. Tt SIS FT FFeT FXd U S ALT LT ATTT

i, ERIERIEEE-G

ii. T LT AL L ATLATHL
iv. foree % SHTew yaET

V. AT Wl FH FLAT AL TATM

Vi. 39T st 3 forg A

vil. sTer faarer farfast & safera / smarasreite Rufa % forw 2eferT s
T. e TrEw = e
i SR A
i, Areast faeET

i, ar ere AT A
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iv.  @pEd JEgT

v.  IE §HT AT EAted wAr

vi.  HETEE HaTd

vii.  Hqfer FaTd, TETierd ScaTa A
vii. e aTew arwteEE g

ix. iR geeT et

x.  "w e fi ARt wer

Xi.  STITAHRTCATT SATSEST AT T HATAAT
xii.  fefU % 973 Feaw ¥ g
Xiii,  STUATE T AT
xiv.  fre & aremet (S / G e (Shers) i fonfar

xv.  TEAUTEHRD F AT AT T AT AATARTS F AT | Hagaeiie

XVi.  FTH AT F 918 SI-sTHT

. 97 7 NI Yy g ¥ 9

i.smg Ry Sl Freest &1 fAgmor

ii.fre Fre oot FT fAgwor X uSifRET F avy qree FeAr

iii.Rre wrearat wr g (S / sfrars)

iv.=RTe fA=ror et 1 srgtr wiatwar Eerarst (wwsmeEt) i srertas gfafFar stata seoET 1

T

v. 7w sy e (weruswer) fARTaET s g

vi.RrE aratet / R g #it faega fooe
Vi ZHF T HT TSATSA ST FEeT FT SATH0
Vil FTEATEH FT IELTE, HIF® AT AT I AT TEHL FIAT
ix.FEaemant & | HEA A 3IET

® HEu/ i/ vadg / Sdarft ) vagsnwEt f afi=res feds wr veqd wEr

. Fqrieety, srferfaay a7 vAueaS e et a1 iRt si / 31 a9g-999 9% S g 9 R
T AT F qET ATASTET AT UATASIHT hl GAAT TETC A FIT 4T A5 Y 37 1,

6. whiwr § nfarer §, AfFw Pl o= difta w5 - -

. TR A ST Ter ATERE (THHIUST) TR, SATYH &F TRHTIT T (SIUUHTE),
TATFLONT FT T Fx (ALSUHHT), HIHH TIEA AT TH TG ol o7 Haterq gaaT Jorrert

ST, Fge fwew, grEddy diY Aiveddy, drea) LT vorer, fafw it wehtEnT giegmd, ataw
Tt foay
A OIS w5 T eTeT TR T ST F e =T/ STE

o, wgrEE e gl yoet o et e s, Sioer saefer & s Sl fea e
IEES

TATT T oo AT §=1Y Saa=aT- TR JOTeral & STATaT IUg =1 AT 3,
3. T AFECAAT GraeTy, S 56 vA-aSterta, e o7 sHedi F7 RAir sfw A wIr, S %

o
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& | -2 T Th1eAT A1
T, AgAT VOIS YATA o forT 1S Feiq TIAT0 ARuee! TRASATU 3T ITaee RISy, S# fEr-
g, e dreesere =,
AUASTHT ST TATASTHT % {70 SIaT aegett (F07- | i =20r- |1) A= &,
AT ST,
TASTHT % o H4¥ % 70 S8 AATa99e Sedde GaroiadT
TAUHTH (Fea Taed TUTe) ST qea ¥ ATl UHe Aifeer & forw ude fqsHe e
FTSITE T TUTEAT HIFEATL
ATZEY AT TUTe AATal  GEgms S Er-ufidl (veaite wwiEwde ge) AT, aeataiord]
FEAHS HIT e 92 (AU ST ddrer Rareq, draa URaT dea (39) |9 U o3, feFe
Tlthe AT (THUHUS) AEfhhe, THUHUS G937 T deah (A410) i e sepiaes ue
Tde HASTHe (THATETA)
q. gEAT YT (ATSET) ST =T STRiiehr (A AR it 37 STesedT gHAtEd Fed & fou
ERRIERET
g, arEd/ A Iuhuit F e serraeds @9 o / R g

F. SATHAF TIA FAT - ATTET AFady

ITFT Y HAT FXA AT F5, Tq (aaaer T

TS TTTATST 3 T TET HoT 3T T a9 & T

e ST TAT FHETrTHT JoITent | Fgdy st

faera Sort e, sfafs faea & g, fEaeor e F a3 afgoy e g
F=T

. ardr % forw wtfas wg= qrear gfaa s f sraeasar § - araafes vwas, St
TR, T T Sl STirera=r Yorreft 3 |rer dt giaarar =
%. srfafes g giegamd S9 Rves feer ', $ede q9ir s fasme ), F@asa &= y&aeq ue
TEaTad g4, AT g9 3T UaTTae FTe ST AT TeasherT aifeaay e
q.  afaey it aFAlS 9 FATSE FIHT (SH ITH (FaT % €7 § UF TehiH), 99 (a7 F &9 § TH
i) ¥ a9 (T47 F & § TFH SEhelT) A qrasiiees Fdqr13e, ot Fr3e 3w grefe #arss),
ot TeT uATTerfese oot e veaiTe TreT faserereseT oo (S ud Sevha F A7) ATt I Suerse
2
W, TAAET BTeT Fratas SuH
7. Sua fAfadas
(1) TET ITUTEH e AT A ST AR, FfET ST ST @R e &2 AT A< % oI sremr F T srar
g, T THIT F ST &g, T AT IfAe &1 =4 Atz & BFffaw 31 F sqam arfis vt gt (o) it
AT F v & o e =9 fAfeemt & AfFeT 29 F e wgas f| F 99 F U g7 F w9 § a6
ST,
(2) FaETSTF AATHATAT % ATAS § AT &7 Al ATATHIT FT TATAT &, 39 (ATH 6 TS & o7 ITrhr
F =Y T qHST SITUIT,
(3) STt saTfoash qTuor Yorrelr foheft et 9% 7 STaeig qruvr Jurelt § Hag g 9@l 376 T TUITelt F qreaq
q ZS(1 & AT i fAata & o e o derag F forg e, e, S adied & 6o d & o aea
THRTY GTET AT TeiwT 5 fafeawt 3 v & forg suanr & =9 8 "wet Srus;

(4) STt Wt R T SaeTioas Trewer Fuelt Rt HHT O F So0rad F% § §ag © AT 7AW ST / AT ST

s Mg a g9 4

a4 4 4 4
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Hrfiw & ATeTH F Sl v AT F TET 8, gl S TTLU JUITelt o HTEH & Soll o Srara e fAata & forg 3o amo
HAEgY % o0 g e, Hehisr, Sl J@isd & THeaa9 & (o0 AT T9ahte gIer ATrad ustet == et &
TS % forT SRt & ®9 § gyt o,

(5) F¥ETT HUER AT (THUEd) ST ATEsT S g gq are (e runet) e s, fefar b awt
TR FATAT ACTAS T T 36T Srar g, =9 fafaaw 3 s % forw gefaa yrafors e Joor Fg & Suai=hre %
=T § FHH ST,

(6) THET AT THEAT F ATeAR F fAqor srqariaem e & e sfie 9wy Surreft 7 ST e o4 fafagat &
TSI % fory "fashar” 9ot 3 Jgd U STHTRT & &7 § JIET S0,

(7) FrE AT =T THTS ST THA-THT TT AXASHT 37T TATASIHT it FATAT T STTRT T Tl @

8. Ioft =1 (FA) 3= wiiwras =59 (W) e

(1) JTeforR T Juer Feg T WET ATE T Feg FST TOTet T wree orfiee & i gy Aftaa Fasr
srafyr % forw Ot =0 (FaF) o wfaearo s == (o) F forw S T 3T FE $iiT YUa AT # aq9Te geit

Arteaat % ATATh FFEe=adT F ITAA, ALAHTHT, TFarad e fFeare & o S i S aredt vy T v ot
EERER IR e

(2) "afera srafers qT% QXU Few ST AT T AT Few FrE v wAT F [Fetwor & forw artzer F ary At
F TS F:
(F) SATATAT =T % FFawor T T AT 6 ATATT Torar Tatdr & aqrey =7 srafer & forg v,

(F) TATAT TOTTAr ¥ Tl STTAT 37T AT ThIH il TTFHferd THTI SAETer Fl FHTATSIT FA & (o0 FaAT T
=, it AT i IThar, e srfRaat #1 sttam qwrae, aqe B = g9 e, taemad f
I TF, BT FT G [THIAET G (3 Afeqdl ¥ qa Afeadl & q6d God & ag @rd & o7 (e
RIEEI

(3) TF AT ATAF ACTASIHT /AT TATASTET FT oot F2a areit ha=q e R v B eafra aeer *

Y H TIF ATASTH ST TAUASIET T AT Yot 27T Fl I 33T S[TUT &Y, Famesta, dafaa o

TAT TAUASTET & GS(T 77 & AT & =7/, ST off RRrfa gy, qw=Aw smowm)

9. AT FeHT

ARTASTHT AT TAUASIHT AU F Tgd AT AT TATH i TEATH FIT 3T BT ¥ T F STILTIT
ATH-ATT TIHTRT 6 (A9 Hed g1 fAfead ad are e JrsHT AT aigd e Hall

HEATT-3
i & 79T F g

10. Fi i 79 F g F g mEe:

(1) AU 3% vAueStEr, MEEr sty F forw i qor g9t % dayrer & fou gq At fisfeEEr fi
TErE & 180 fo=T % 3fg< g fAfa=wt % qfifore - | g wrde § 1.4.2019 &7 §OeTF g7 J8<h: TATT Ud S0ra
TAT FUFT A U 9% syt e sty & R 3wa R st for werfua 9ot 3T S e = et
HTHE HHTE 7T, §ATAT ¥ TEaeETd, Hraefie OSi 9% S37e $f1fS & e ¥ Saad Hid|

(2) smaea & fAfest % =a, sfaeenfa frg s 3 oo gt sTewe, 9 @ra ST 7 anfEaat F =4 a9 geigd
TR ST aTett sfeaat & sare Tearts St fAfafear arfer givhy
(3) MAEH FA F I4, FATRAT, Tafq ACUASHT IT TAUASTEHY, ITATHIA T SATAGT T AT FT AT A9 6

o O o o

qT ATHIS THTOT TEGT FM| TATAT ARTASHT AT TAUASTHT gHe6T JTf=at F Ao as gaeht Jadree 9% o
AT & ST 3Ty T

(4) TerfRafa, geted smeuatelt a1 tauast=ft, smaes 37 & garq 7 3491 F faw Suasy snaed & guAr 79 § 549
T AT TR A H THAT FRT TH T UF S AT F R ST UF AT Srefew AT §, AT o
AT 39 ST AT §F T & H, AT ITATH AGEd I, I ATIT § R orad ey i g=ar =9 @t
gfeferg || § o o wrde &yt £ 7€ 81 FarlRafy, vt a1 nAuadiEt, ST  draed & q1ied &
THRTT U2 TH AIE % o7 &l U 91 & AT & &T § I FH T




[ v [II—@veE 4] R <A1 TSI @ STHIERIT 9

(5) aTeafa, Hafard SRUASTET a1 TAUASE, FT AR T HE v 3477 1.4.2019 #it Fofa F aqa 3w gt
A T AT ST FUa ST TIa & e 9 == sty % i I o s 3 foro warfaa Ot =19 0w
ERCIEAERC I E

uTq ag o, e § SUTd OSI S qAT HA Y LU FGETE ST TohT ST ATl SEariad =47 % 7w dt=es e
qATTHTHT T LTI FEA AT AT AT i

(6) =fT straee == fafaamt % afiforg 1 & srefier omsrafera et geiy § sroarte &, e gt & e g1 Sfeated
&1 IS HIAAT FT GATAT FIA F A8 ATCAHRT AT [TIET LA 6 (o0 AT ACTASET AT TATASTHT T AT
STUATT|

(7) N FeAfIt i TR AT ITFH § F i Fwa gu Gl s =fe & v v gaEmEt siw
Aot Ffs S g, 9 =TT FE) SR ArfeRTwsar, Yot i T AT T AT SRl ST S i geaars 6
a1 B U T AR FT AT FLA FTAT AT ST FHT

(8) A= F wfad ¥ga <, s == fAfA=dt F @ T gy 19 Ud Tqel FeAqarad af 1.4.2019
AT B ATAT srater % forw qaadt AT srafer & e s gy sqartad o 31.3.2019 F¥ T7 0] Hie ud
TATI % AT T¥ ITATEHTA 6 & ST TR 2 317 F e a2 ag =y srafer 2019-2024 % forw s gy
AT ZTT

(9) fAz=ror srafer &t qufd % T2 sraEE AN A F sfava B9 ud g9 F dqHET % 1.4.2024 F ST g
FTeAT srater F forw 31.3.2024 T AR[ TS AMNT GIT STATTad 16 T THIE % AT I TATAH & F TAhren o foer
ST @

11. e T TR FT AT

T TF TAT TAF TTLIAF AT T Feg ST TEIT ATE T e o (o10 ToF & & Fqemiea gi:

g 7% T, e sty & foro [Aerfa wrtes =0 #ir omfie F3d g0 TAUAS e F7 T YA e &5 7§ i 78
i ART (FWTaTe ®) % e 9% W9 AT Y07 Feg § Ferariora BFam sroam, s, g@adt av & forg @
Faarze 7 [Afds frar a2

12. gt =59 i wea st

TSt AT T THATET S % o7 sraemw 70 frgid QeiTd @mrd it S9ehaT, fEaadroor Jser, SRt F S0 s,
T YTRIRERT &7 S99, Sl ue gortert i Ssamefiear/arigaar T y=reT ToTel T agdt srver &
AT Fe & 70 0T aters, auar afers, TiaededT aiet & ATeqw ¥ SUH0r ¥ ATt i1 @e Fir argeashar
BT 3T T8 qTE & =T ATHAT Dl AN G 61 ST TAT o i F for Iugh 7T S 99647 85

T A T, YRTE ST ST 60T, AN a8 o S #E 4T aeuasiE 9 vAuasr, S| € /e 2@,
TR F fAvuTes # st =Tt s At § "raert 9w @ 8l

13. arfis TARE g

(1) ARTASHT AT TATASIHT ZSAAT AT % o0 [z=or srafdr i qurty F a8 31.10.2024 7% =4 A= +
fifore | § Hag wTHal | ATaET Fm

(2) ATUASTET 3fT TAUSSTET STETIL e GTET T8eha: HULITerd i< TATOrT 1.4.2019 7 31.3.2024 9 f7 afer &
oo Smra efafi OS5 =3, fAaTer % =, /19 S99 2, Y99 Y W@ard 4 TATe aied, S AT &
ST ZEIAT & To7T A= & A7 T&qq A

(3) T 31.3.2024 T IUTA UA ZSIAT & THT THATATT ST % 91 AN G T 16Ha ATaih Gl 247 qigd gt
FT 9T AT ret =107 srafeyr & forw e ua w9l & saemer & forT sreres afga e st s me

wiq g T, FariRefa, T wTRfs W IO Few AT TE AT T e, T srater & v st g i 31 9=
T AR IS =37 Afgd g 217 ¥ Argria arfus aresred 97 Hi ZEeT FHAT A ANTHT a9 & 30 FBawaw a%
TATHTSAT T BT T TAT T AT agelt arad Ham|

g 78 & TafRafa, sueaEE 31 nauasE, e saty F a7 uF a1 v "=l S gearater aEeT wO, Th
A fafy #7 T@d gu aaeT® 2l S99 & aq9 e, Suied wuad AT e A7 AT o= dEi a@r W
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AEALTFHAT & Fag § Fgeaqul fa=rad, =T =9 fAfa=et % s g9 & ardra & 37 97 918 SR & THe -37 T
FTAT T T B

(4) TarfRarfa, s wTafars AT or A7 TS A AT Feg G FH TG G TS AT AT qHA A TS TR, HAterd
& 1 oSt AT 7AT AT S 3 A THIE 7 U ATLT07 AT ¥ F: THA A6 heat §, garfeafa, @afaa
ARUALSTHT AT THUASTHT AT TATTHTAT FILT, FEEAT AT ATTH T STTUIA

AEATT-4

FfaRer gefieor 3R gefiemra $ ST
14. Yt ATTa it GO
(1) TerrfRafay, s STRforE AT YO Feg AT, TAUASIET & (o7 TSrETT S F 978 AR FIT AATENFA T AT
AT TATI 3 AT & o0 aAreme g
(2) It @ fAeferfaa o= o= wed g sfora it Sro:
(i) a0 1 Fred gu At FE &, TFh: TEIET Fd g0 1.4.2019 T SART T TATEATFA It AT, AT AL
(i) fafA=w 15 (1) & srqame Fatha sfafa IS F w10 =1,
(iii) R=r=ror srafer & e et i 1€ Mg srfaat B 15 (2) F sqame sasira i s,
(iv) FTGTT 3 ST ATST 37T HAATOT 3 ZI0 ATw e =47
(v) afTSET F fAeare & forw we A TsT g a1 e "ifatas AEe & e A o S A artae v
AT Tl TEAT IH T G SATS A E0ET % T4, N it s o sraerar & wae & o St an &

srqafsa faT sroam
(3) IS AT IATATH S & 1% TR 6 SOt Sor|s Ot 277 it I7ghar, BT Fiser, dEEir & @
SATST, GIAATOT o ST Arehfensh =0, foer aroor gare, el et fSear & s @ @ 3 g1, 381 sy

T ITART, AEL T AN AT T(SH AT I T TH 31+ qTHAL T qarer ot g Rreg swarnr grar st aw=Ar s
THAT &

g a8 & fF SRt & T s, o A F sAwse & i & 3 ST aTew SaT I % HI0r ArSSEr Ay
TqEIh: FHTATSG Fd gU (ATt i TSrard F2oaadr i €479 H @ & a7 QoawT &9 § TR0 (647 ST0:

g g o &, SfEmior % S0 st = 2w a9, 7w S g, ST AT AR 9% ST AT FIE AT WA T
ferear o TeaATT A A T THATH Afaat F FT AESSIET F THI<h: TS Fd g0 T 19 5 a1a Fforg
ERIEE I

(4) ATTASTHT AT THUASTET 1.4.2019 FT 0 70 QAT =7 % forw ST Sadters TH 97 S, 2019-24 F saty
T Fatag aut % o sqarfaa ot =9 % oo v sifdga =afte st ot % fges % wae @ fi= 7281 8, 3120
FATEEATEATLT LA THTOTTT e HT |

15. srfafes gefiser R saygshawar

(1) 2w srafer & S 3aTe it ST ATt yatua sfafew arfEaat To tgd & "9 § arfEaat  forw swe e S w
e FATIT T ITG Gl 2T TOFRI T S-S0 & forw yamEe i % efid Tgd gu aranT gy s6+
T w= i i ST " e

(2) THFT AT SA=AAT o AT SATEAAT o TS THLIT o AT H FAYSTIHLT hT JTLE T VT Arfeq it qof 0T, Sfaer
H TEIATHT AT, FHAT 0T, TF TR 6 Aa0S 0 a9 H F@eq0 Ud K07 6 G919 [T ared gae (9aq
AR % qoa & FrdT T JTus

16. 0T fEét arquTa:

(1) areatas or: 31.3.2019 &1 THTH FaTd F o0 AT 5T 797 Tfha o7 Sfad! staTa, Farfeafa, sEreft A=
et & forT sedeh YT AT SOoT Sheg AT TS AT 07 Feg il Ao Goft A191a o forw o= # forgr srom:
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(2) 1.4.2019 & TF ITT Goft =97 ST R0 St st 31.3.2019%T @1 srafer F forw seua<edt % arfia st
¥ STFYTYON % forT ST geT st qet T o &, agt s, F= e At s (smafers s Sy
Feat % oo B ud g9 qor v wag o) fBfaew, 2015 % BffEw 11(3) F aqee = fFE squma #ir
FAYTIA FT

(3) 1.4.2019 =T T IHF T8 ST IT IIT FhU ST Forw warta gt =2 & forw =wor fFEr siquma 70:30 % &7 #
THAT JT0T| FT Freatas &7 & [T strdt OSi @nra & 30 wtaerd & afa g agt 30 wiaerd & sfaw sfadt v
ATAHT 0T % =T H GHAT S0

7ig 7% R

i, STgT aTeatash &9 & Farior stadt gt @mrd & 30 Yiaerd & 7 g agf aredias® siael wl (e Atd Siadl & raemr
F forg fa=me % form S,

ii. Forzeft waT ® At = s e & ari =it aedi =ou § AfEs i s,

iii. TSt 3 fAeaTee ¥ forw yra veiE R fAfer & foer A s sreme o = e 3 e o o Ooft
LT o W % & | Tgi THAT SATUIATI

TqEIRT: TS AT 36 oy e Ioft S s T It SorTeft SeTer e g SEed Hrs e, oty
TS BT AT ATAT ek AT & T At Gerei wr fafrare v gidt a7 fad i w9 F g9 F o
THTET IS & & § {ET AU 935G Ffe THT SHT0aw w0 q97 Aiais G9reet #7 areqd =7 7 ITART ATASTE 5
S = T QT FAA  forw R St g

HALATT-5
i & TR g AT

17. AUESY Fg A TA0 F G9eh: TRUASH BF 7 9T § QT 9gTF F ARV $iT aqgaiw & fou
TITEEer o oI Soft JOTTet! S=Ta ATae oITHee g7 T8 i ST arefl &E0T 9T TU07 g FIF qA7 STHhre
FTIIF TALTE TATT & T H TG o0 ST ATl AT AT w1 FATIEE R S

18. AT Taielt W (Tue): aTfis TaEEr TAT AU Er AT TAUASTET FIN ST AR FET AqAIed &
FTATY ITIA T AT AT T % AT g1 ATRT FIET AANST ATHF TASTHT T (TUSAHT) | ALY 97
FEA AT SO ATiaE gare # At ses i g, i

() e s =it

(EERREIREEIE]

WEEEERR
(%) THTAT TAT TELETS @9 (AT SHT9H @1 3] GIsHi)
* JOTAT ST ATHTT =0T (W9 SH1L @t A BIEHT);
« AYEAT 3T TEETT @,
(3) s
(&) 9THE FETye R (A qared ) afgd ama g9 (TFereET) =,
(@) vATAER Fut fAvfaa wrta a=
(=) T IS T AT
qq -6

i Tt Tl Y ST (Tuet)
19. TRt = Red
(1) =faT ux e, == fafagwt & AR 16 F aaa saria sidt sreme a2 w90 § grforg & Sosty)

(2) =fFer wx fred, = fafaaw % ITEs (3) & SIqaTT Shiferd it ST arett 15.50 Wiaerd # @ F¥ e ¥ 9¢ Siora
#¥ ST
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(3) =t uv foad fit a7 gefya faw afafRaw ¥ s o datda A=t af & gardt # 22 % =19 e & =
TeHRTeTd LA gU T10Tq AT STOafT:
(4) F=ror srafer & 3w "efed a9 & qEa A Sfafaaw & Sl & STHaT ST Tt yarad w1 forfies
FT TN ATEATa T 2 a7 & gaeg # sfadl av fed A= srafer & siq # z-srq o sroem)
(5) =fErt ax frast it 3% 3 Efrae faegett a6 quitfera & STt sie i oo 3 s | i srosfe-
T 9% & qF e §iT 3¢ - g 39/(1-80)
SrgT A 3uEs (3) AT fAfFEH 3 (15) & AqaT TATET FY 77 g
20. T it 9 ST
(1) ez 16  THET sTaeThd T &l F0T 9 4TS it TROET % (o7 T gTahT 00 & ®7 § THeAT
ST
(2) 1.4.2019 T ATATT THTAT ATTHIT KT FHa AT FT T 31.3.2019 TF TRT T TATEAEA
AT qAITaT A FwEldT FA gu AEHTr St

(3) =T srafer & Heifaa av & forg a9 a9 % o sisa s=e=w & FIaT GHeAT S|
ARAAt F EAgSiwIo F T H, (I qHATaE e 97 d=At A A eae § @ gu
HHTATSTT T SO i SHTTS UHT Sfed & sragsiianer i arie a6 aqel U 0 g==t sraergor &

Ffer 921 gMT AR

(4) =TSt T 7T, AT TTFF T AT Foeg &l AR T a9 & AT § et F07 TIERITl 6 AT
T FRITOTE AT STEa 47T a¥ g

wiq 7 & 7y Bl o ad & oo areatas o a8t § g arareg s ot ff s g a1 s A
Ifaw Suersy i efma 22 a2 fa= T s

i g o 7T el sTafore 9T Suer Few F aTe aredtad T qgl g ar il STl YA Hrarer
forfees & o1 9% sarsr it ATl sied &% 9% |/t w7 & fa=m R s

(5) ST X SATST &l SATS ol WA AT 8¢ AN FId g0 a9 o AIAHIT A€ a0 T FAT0q 3l SATUIAT|

(6) ZSTT JUTeAt F=Terd HTATee e et =371 9% 9[F I9d & TROTHEET F07 & A H TAF
TATH FA T 39 AT # 38 TER F [ ¥ 95 AN T g1 d@d hf St ST gF a9d
STTHTSA TAT HSAT Tt T=TA wrareerd forfes & di= 50:50 F AT § 9% T Jr0| o & e
T ordl | wfiady U qafa @ arirg & giatattad B som

g 78 T, JAR w0 F qAfEw ¥ 3g9q AT e F dfed wme F e A siT S g’
AT FTATe fofiee g3 TTET 7T 70 S37S 3 T FIS STATT Agi LA

21, ATEAT
(1) STAEATT % TATSI & o7 qoF e, ST g7 #&iad arfeadt ¥ st @R g

(2) afETAT FT ATeAST oA (AL ITEL AT ATFAAT H FIegw?) 10 Ffaad F =7 § T0AT 0T S
AfEq F IS AT & ATSFaH 90 WIAerd T AFeATV AATA (AT STUIT| LT ITERI 3 ATFAAL
TorT TeersT qoar &1 7 THEAT SITUAT i< arfed &1 100 Tiaerd qod Saeqaoii a8/ ST

(3) I sraeAmiiy ofEq AL NI 3T THAr AT AFEq F Goil AN & ATATVNT ToF HT HI0ET FLd
T S AT & SAqatord il Srus|

(4) AT, T AT THA AT TTRAAF ATT AT e T swfeaat & fow =9 @ffaat & oo 11+
fafafEs =2 F argme o= TS =9 F gerforg B s

(5) qUTaAT FFATAT ATEAFT T TIF ®F F FATAT ST

(6) I SwfEAT, ST YA Aol &, T STTATOId AT T TS & F oo T TAAT T FIET F TAT F (o107
IS AT & g T@T ST
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(7) 1.4.2019 =7 &9 sTaeqviiar Yo HaTerd TR AT U7 Fieg AL TR AT TAOT Feg & [T FoIT TOTAT
T HwTAT forfiee £ orar afgat § yeqa arfeaat & god qaevii god F ey sraerar £ werdr
A gU AT St
(8) HETEr ATTASIHT F Tael § ATEAAT o FAALSIHLUT F WA, § AT AT THhT ITARM ST 6 I
FAYSTTT AT ZTT & | a9 30 T STaeq=or il &q19 § Tad g0 FHTASd A7 STus|

22. g1 X EETT g9

(1) YATAT AT T@EETT @ (AT S @Il GISHT), I o T30 & AL 9T 99 2014-15 § 2018-19
Fut & T areafas T9Ta" i @EErT g4t 6 e 9T Feqe R ST Y= e Y EEd @9 AT g
TATATT = % 918 THHE THAAT AT @@ @, a1, ATag=t § g, Sater 9@ Taraiee, Sg@rd T a0 I06
T wfe, sTagrEr Ty, afy i g, A GrewT areEd R S

(2) a9 2014-15 & 2018-19 F o7 YT A= * I8 ATHTTHA TATAT AT (TALETT G4 §)

FH: 2018-19 F FHT FAY T ATHTIFA TATAA AT T@I@TE AT T Tgad & o0 4,77 gfqea #i 32 92 gig grf
AT fRT 2018-19 F FHa &< 9% 2014-15 & 2018-19 & forw ATHIFA M8 TATAA 3T T@I@TF A1 9T g %
forw s 211 2018-19 Y Firdd =¥ F 9 ATHT-IHd T 3T T@@Td @491 § 29 [A=T0 % 92 (4) F 499
fAaret 7 gty 3w uw gfE Rft arfEd ad 2019-20 F forw y=re+ siw T@vara @+ fFawre S 996

(3) a9 2019-20 F foIT y=TeI 3T Taw@E @4t # =0 Af=aw F @2 4 F aqame At w12 arfis gig 3% 7w i gfs
ST aTfer fer=rr srafer 3 g aut % fory sre y=ree Y weavard = yr| & S w9

(4) FfE 3= Gt arfes e o, ekt a2, Ausuy gt & qeaaedHe i 9+ gel, I3 #1% 21, W &=
FYd gu fAsmTelt STt

(5) THATATH SI= & 1% THIST YOS F ATT0H T@I@Td iAaT (TUHHET) 3T 3 aireaay / geaa< 9 e UHeT,
g aty ag= TR (TAsTE), a9 srariid desgfent atreaaT et F forw areafas =, sgaget = v 2019-
20 & 2023-24 % L TATAT ¥ T@L@Td @9 ITH F2 6 forg fB=me fFFam s

23. YATAT [ (AdT)

ATFT | FATIT FEA, T2T TS, TaT Fax, (o a7 uATerteds zod, ugaiees a7 fagerenesem oo (Sharsuq
TR F A7), deoree AfEAS, J3¥ AT AfEES, TGN, BRG] AfGae, qiveag7 & o arese fi,
FrATEHT TATIS & A ITAF AT TIAAT F o0 27 ST HAT0 o ae M| TAUASIET v & qgad daterd Srareet
FTET ST & forw, a3 sraesa g1, TTur aNTd sreed & qideda< Sl Gia H TahdT gl

2019-20 & 2023-24  ZCF YATATT ST & 77, AASUFE F dgd qAd FaATH & (o0 aredias =27 92 o= fFar
ST

24, W99 GHTEA @4

(1) 999 HETYA @, HULTAT g T 9¥ et 2017-18 & 2018-19 AW F forw aveatas ATAA HETHT @Al &
AT I T [T TN AT HAGE @ AART T TATA 0 & 978 TATHT AT SH1eT Ga1 THediorT,
FremuE =7, T / TIcaTed, Fate d aamis, a9 37 dg @Td ST T0 379 Y ARH, TagT 3caTe, I Fg
2T, T AT L U ATHTTE 30 S|

(2) Ty feae-farT Tfer & EraT i AT G ST 9T F U [Zedr gt

(3) FrdrE/ e7x I ANIAGLT F ST @G FrdfAeares dag a9 &1 == Affgat & fffaw 32 % aqar
FAATT TTATEA & T T s

i ag o S AnifAEen & aqEr Aoares & "@6fed qEarT & 9207 & arg s 32 F yEenei & SqEre uE
oo U srcaTe | T off erferery & Areer §, ST AniEden F e fAeare & gafaa darw + o g« i w0 F
AT | TH q¥g HT At Ty v 9 F U § ITANT FA F o7 ST T § TE@T [0

i 7% T ST anifadent F sqame fAoares @96t aaa  foawor % forw Ffaaw 32 & srqare ey & w1 orefy off
it g2 7, a1 78 FHT uarsrdy faemre fAfe & o fir st

(4) T 2017-18 & 2018-19 F orU Y=ITaT= S= & 977 ATHIFT A9 HATLT AT § HHM: 4.77 Ffaea i a2 02

i R arfs 2018-19 F FrAd Fq¥ 9T ATHIEHA ATAT SHIL @=T 9T Tg=AT ST Hoh ¥ g9 2018-19 % A & T
g 2017-18 & 2018-19 ¥ forw ATHT=Fa fEd AT TATGT FAT G Iga & (o0 fed gi 7ol
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(5) @ 2018-19 F T HITAT ATHS o<k a9 2019-20 F {10 Wreer HETe= @=T it E0ET % {70 e R
S T8 TATAAAT AUl & (o717, AT SH1E Gt § JT0F g a€ T¢ g1 g

(6) ¥ 2018-19 & FAWT TAT & Td ATATAFT HIFT TATeH T=1 § Flag, a9 2019-20 F o0 9= daree ==t *
forw == fafeaw & @w (8) & srgane fAareft 1€ gf 3% 7= grfi

(7) a9 2019-20 F foIT wea HETea =t § =07 Tafd F TETaad! aul & (oI ST AT TETe =i UL Ugad &
forw = foffes & @iw (8) & srqame el 7S anfis 9 v av siw af i srosfi:

(8) a5 7w, FIfora arfe fowm 3w, qaT Thifq 3T, AT9a TET89 U o "l & geaaefiso, afs #is 8, 7 =
FA U ATl STOsf|

(9) fR==or srafdr & yeas ad it 7 aftw § gt gfg f ama a2 fF y=rae s F a1 e G som
TASTHT o TATAT FHTHFTS & [oIT ATG9TF AT Ak A FIF i TAT A7 AT F3d g0 aanT gy &g fi S

(10) TAUASTHT AT ARTASTET T 300 0 AT FEre & (T=est) =27, & a9 2019-20 & U==¥ =47 & UF
e 2N TAUESEt AT AqRueSE F Rl i guar =t F semar, v fagarent F o s e
famtor wrfenad siw wftrerw wriwy ff vaeeEt = W Ry g Iwes v tafa F arame 9w s
AT THATET =0T THAL AT F F0 T FH 5 Jia9a R | graith, aw qr=a qaree f@Fwmg =27 % oo areafas
ST Foheft o a9 o w1 HETe" =T F 5 Tiaad F ATHF 2, T TSAATT A F THTT AT G 397 AT % q97
saafa & STuEth 5 wfderd § 87 SUANT F AT §, A arfid £ o F g9 9T ar9e w¥ Ay Srom ag gatea
e & Tore et yame fore Srosr T g stereror i3 3 st af s=r wiaed wgaaw ara e s fregor faar
ST
25. T Yt I AT
(1) w4 gt & FReforfee aftafem g

(i) U= AT F o0 Y=o Ud TRty @ (AT S9E g1 6 gighy)

(ii) e wTE & forw v gEry A = atgd g q9ye =2,

(iii) T AT F o AU w9 S R e i)
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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Delhi, the S5th April, 2019

No.L-1/153/2019/CERC.— In exercise of powers conferred under Section 178 of the Electricity Act,
2003 (36 of 2003) read with sub section 4 of section 28 thereof and all other powers enabling it in this behalf, and
after previous publication, the Central Electricity Regulatory Commission hereby makes the following regulations,
namely:

CHAPTER-1
PRELIMINARY
Short title and commencement

(1)  These regulations may be called the Central Electricity Regulatory Commission (Fees and Charges of
Regional Load Despatch Centre and other related matters) Regulations, 2019.

(2)  These regulations shall come into effect from the date of their publication in the Official Gazette, and
unless reviewed earlier or extended by the Commission, shall be applicable during the control period
from 1.4.2019 to 31.3.2024.

Scope and extent of application

These regulations shall be applicable for determination of fees and charges to be collected by Regional Load
Despatch Centres from the generating companies, distribution licensees, inter-State transmission licensees,
buyers, sellers and inter-State trading licensees and any other users.

Definitions: In these regulations, unless the context otherwise requires:
(1)  ‘Act’ means the Electricity Act, 2003(36 of 2003);

(2)  “Additional Capitalization’ means the capital expenditure incurred or projected to be incurred, after the
date of commercial operation of the project and admitted by the Commission after prudence check;

(3)  ‘Annual LDC Charges (ALC)’: The Annual LDC charges (ALC) shall comprise the aggregate revenue
requirement (ARR) for meeting the annual expenditure to be incurred by the RLDC and NLDC as
approved by the Commission;

(4)  ‘Auditor’ means an auditor appointed by the Power System Operation Corporation Limited, qualified for
being appointed as an auditor in accordance with the provisions of sections 224, 233B and 619 of the
Companies Act, 1956 (1 of 1956), as amended from time to time or Chapter X of the Companies Act,
2013 (18 of 2013),0r any other law for the time being in force;

(5) ‘Bank Rate’ means the one year marginal cost of lending rate (MCLR) of the State Bank of India issued
from time to time plus 350 basis points;

(6)  “Buyer’ means a person buying power through medium term open access or long term access and whose
scheduling, metering and energy accounting is coordinated by the Regional Load Despatch Centre;

(7)  “Capital Cost’ means the capital cost as defined in Regulation 14 of these regulations;

(8)  ‘Capital Expenditure’ or ‘CAPEX’ means the expenditure of capital nature planned to be incurred
during the control period for creation of assets of the Regional Load Despatch Centres or National Load
Despatch Centre, as the case may be;

(9)  “Charges’ means recurring payments on monthly basis to be collected by the Regional Load Despatch
Centres for the services rendered by National Load Despatch Centre, Regional Load Despatch Centre and
Power System Operation Corporation Limited;

(10) “Commission’ means Central Electricity Regulatory Commission referred to in sub-section (1) of section
76 of the Act;

(I11) “Contingency Reserve’ is the reserve to be created and maintained by RLDCs and NLDCs from other
incomes (other than registration fees and approved annual LDC charges) viz. short term open access
application fees and operating charges, REC and PAT charges etc.

(12) “Contracted Capacity’ means the capacity arranged through long term access or medium term open
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(13)
(14)
(15)

(16)

(17

(18)

(19)

(20)

2D

(22)

(23)

(24)

(25)

(26)

@7

(28)

(29)

(30)

GD

access;
‘Control Period’ means a period of five years starting from 1.4.2019;
‘Day’ means the 24 hour period starting at 0000hour;

‘Effective tax rate ‘for tax on return on equity is the rate (in %) calculated on the basis of actual tax paid
by the concerned Load Despatch Centre in the respect of the financial year in line with the provisions of
the relevant Finance Acts and in line with the norms defined in CERC (Terms and Conditions of Tariff)
Regulations for the relevant control period notified by the Commission;

‘Expenditure Incurred’ means the fund, whether equity or debt or both, actually deployed and paid in
cash or cash equivalent, for creation or acquisition of a useful asset and does not include commitments
and the liabilities for which no payment has been made;

‘Ergonomics’ means the science of refining the design of products/Office equipment to optimize them
for human use. Human characteristics, such as height, weight, as well as information about human
hearing, sight, temperature preferences and so on are considered while choosing the workplace
equipment/furniture. Ergonomics is sometimes known as human factors engineering;

‘Fees’ means the non-refundable one-time or fixed payments collected by the Regional Load Despatch
Centres, or in a defined periodicity, by the National Load Despatch Centre, for the services rendered for
commencement of grid access and scheduling and on account of registration, membership or any other
purpose as specified by the Commission from time to time;

Forum of Load Despatchers (FOLD) means the body constituted by Forum of Regulators (FOR) and
having NLDC, RLDCs, SLDCs as its members with secretariat at NLDC;

‘Grid Access’ means the permission granted by the concerned RLDC for integration of the generating
station including a stage or unit of the generating station, or licensees, buyers and sellers with the grid on
meeting the technical requirements;

‘LDC Development fund’ is the fund to be created and maintained by POSOCO for administering
capital expenditure & other expenses for empowerment of human resources as approved by the
Commission;

‘Licensee’ means a person granted a license under Section 14 of the Act;

‘Logistics Function’ means the support functions for NLDC/RLDCs as per Regulation 5(1) of these
Regulations;

‘Market Operation Function’ means functions related to power market as per Regulation 5(2) of these
Regulations;

‘National Load Despatch Centre’ or ‘NLDC’ means the Centre at the national level established by the
Central Government under sub-section(1) of Section 26 of the Act;

‘Operational Expenditure or OPEX’ refers to all the services related to the functions where a
significant portion of delivery is through an annual recurring expenses mode;

‘Other Support Functions’ means the functions performed by the RLDCs and NLDC and includes but
not limited to taxation and TDS Reconciliation, Accounting, Settlement, Billing & Collection, Contracts,
human resource administration, management information system, legal & regulatory affairs and inputs
for policy making;

‘Power System Operation Corporation Limited’ or ‘POSOCQO’ means a company entrusted with the
operation of the National Load Despatch Centre in accordance with Section 26 of the Act and Regional
Load Despatch Centres in accordance with Section 27 of the Act or any other related function assigned
by the Govt./ Commission from time to time;

‘Region’ means any one of the regions demarcated by the Central Government under Section 25 of the
Act;

‘Regional entity’ means an entity whose scheduling, metering and energy accounting is done at the
regional level by the concerned Regional Load Despatch Centre;

‘Regional Load Despatch Centre’ or ‘RLDC’ means the Centre for each region established by the
Central Government under sub-section (1) of section 27 of the Act;
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(32)

(33)

(34)

(35)

(36)

(37
(38)

39)

‘Replacement Expenditure’ or ‘REPEX’ means the expenditure incurred or projected to be incurred
for replacement of capital assets on completion of their useful life but are not covered under the Repairs
and Maintenance expenses;

‘Regulatory Pool Account’ means the account operated by the RLDCs or NLDC under the relevant
regulations or orders by the Commission for handling Deviation Settlement Charges, Reactive Energy
Charges, Ancillary Services Operation, Congestion Charges and Congestion Revenue amount due to
market splitting or any other pool account/ market product which may be operated by RLDCs or NLDC
from time to time as per the Regulations or directions of the Commission;

‘Scheme’ means the facilities and equipment associated with and installed at the RLDCs, NLDC and
Corporate office of POSOCO, as the case may be, as per Regulation 6 of these Regulation;

‘Seller’ means a person other than a generating company supplying power through medium term open
access or long term access and whose scheduling, metering and energy accounting is coordinated by
RLDCs or NLDC;

‘State Load Despatch Centre (SLDC)’ means the center established under subsection (1) of section 31
of the Electricity Act, 2003;

‘System Operation Function’ shall be as per Regulation 5(3) of these Regulations;

‘User’ means the generating companies, distribution licensees, buyers, Bulk consumers (SEZ), sellers
and inter-State transmission licensees, Demand Response Consumers, Qualified Coordinating Agency
(QCA), or any other such existing (or envisaged in future) entity who use the inter-State transmission
network or the associated facilities and services of National Load Despatch Centre and Regional Load
Despatch Centres further detailed as per Regulation 7 of these Regulations;

‘Year’ means a financial year;

The words and expressions used in these regulations and not defined here in but defined in the Act or the
CERC (Indian Electricity Grid Code), Regulation, 2010 shall have the meaning assigned to them under
the Act or the CERC (Indian Electricity Grid Code) Regulations 2010 as amended from time to time.

CHAPTER-2
GENERAL

4. Registration

@

@

The users shall register through online application with the respective Regional load Despatch Centre
(RLDC) for commencement of Grid Access for availing system operation services of RLDCs or
NLDC as under:

@ All generating stations, distribution licensees and inter-State transmission licensees or any other
user defined under clause 3(38) of these regulations intending to avail the Grid Access shall
register themselves with concerned Regional Load Despatch Centre responsible for scheduling,
metering, energy accounting and switching operations, not less than 30 days prior to intended
date of commencement of Grid access, by filing an application in the format prescribed at
Appendix-1V of these regulations:

Provided that when a unit is added to a generating station or an element is added to a
transmission system, the generating company or transmission licensee, as the case may be, shall
send an intimation to the concerned RLDC(s) within two days of such addition for updating its
records;

(® The buyers and sellers who intend to avail grid access shall register themselves with the
concerned Regional Load Despatch Centre not less than 30 days prior to intended date of
commencement of grid access by filing an application in the format prescribed as
Appendix-1V to these regulations;

(© The Power exchanges and traders who intend to avail the services of RLDCs and NLDC shall
register themselves with the National Load Despatch Centre by filing an application in the
format prescribed as Appendix-IV to these regulations.

Upon submission of the online application for registration, auto-generated acknowledgement for
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@

&)

©

Y

receipt of application shall be issued by the nodal agency.

After scrutiny, RLDC /NLDC shall intimate the deficiencies in the application, if any, to the applicant
within one week of receipt of application. The applicant shall rectify the deficiency within one week
thereafter, failing which the application shall be closed.

The RLDCs or NLDC, as the case may be, after scrutinizing applications for registration and on being
satisfied with correctness of the information furnished in the application shall register the applicant
and send a written intimation to the applicant.

The generating companies, distribution licensees, inter-State transmission licensees, power
exchanges, traders, sellers and buyers and any other user as specified in Regulation 3(38) shall pay
the registration fees as specified in these Regulations.

RLDCs or NLDC as the case may be shall maintain a list of registered users on their website along
with their date of registration.

RLDC may, after issuing notice of at least one month, de-register a user in case of persistent default
in payment of RLDC Fees and Charges for more than 90 days or termination of connectivity. A user
can subsequently re-register once the default has been cured or connectivity re-established by paying
50% of the original registration charges.

5. Functions of RLDC and NLDC

ey

(@)

Logistics Functions includes design, operations & maintenance of but shall not be limited to the
following:

(a)
(b)
(©
(d)
(e)
®
€
(h)

®
G
9]
@

Engineering of new SCADA/EMS/WAMS/REMC upgrades
Maintenance of SCADA/EMS/WAMS/REMC infrastructure
Synchro- phasor technologies

Real time software applications

Off-line software applications

Big Data Analytics tools

Decision Support Systems

IT, Networking and Communication systems including websites, Wi-Fi access systems, cyber security
& other related systems

Conference & meeting related facilities including audio-visual equipment such as video conference
equipment etc.,

Power supply system
Fire fighting & alarm systems

Ergonomic systems

(m) Public Address System

Market Operation function includes but shall not be limited to the following functions:

(a)
(b)
()
(d)
(e)
®
€

Facilitating Grid Access to new entities including but not limited to first time charging of elements
Feedback in respect of Market Design, for complementing reliability and causing economy

Open Access Administration

Finalization of Inter-change schedules for energy accounting

Day Ahead Market

Real Time Market

Ancillary Services Market,
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(h) Interface Energy Metering.

(3)  Registry Function under REC and PAT and similar other scheme as directed by the Commission
includes:

(i) Information dissemination.

(G) Any other functions assigned to the RLDCs or NLDC under the Act and/or National Load Despatch
Centre Rules, 2005 (‘NLDC Rules’) or the regulations and orders issued by the Commission from time
to time;

(4)  System Operation function includes but shall not be limited to the following functions:
(a) Operational Planning
@) Load Forecasting
(i)  RE forecasting
(iii)  Fuel security assessment
(iv)  Production cost optimization studies
(v)  Generating outage planning
(vi)  Transmission outage planning
(vil) Assessment of Transfer Capability
(viii) Reactive Power studies
(ix)  Short circuit and transient stability studies
(X)  small signal stability studies
(xi)  Electromagnetic transient studies
(xii) Mock black start drills
(xiii) Operation of back up control centre
(xiv) Preparations for special events like festivals, natural calamities like cyclone, floods etc.
(xv) Documentation of procedures (operating, restoration)
(b) Scheduling and Despatch on day-ahead and realtime basis
(i)  Day ahead security studies factoring all outages
(i)  Unit commitment
(iii)) Day ahead optimization and scheduling
(iv)  Shift Crew Resource Management
(v)  Anticipating and mitigating congestion
(vi) Preparation for special events
(vil) Handling requests for emergency/urgent outages unforeseen in operational planning horizon
(¢) Real Time Operation
(1) Frequency Control
(i) Voltage control
(ii1) Tie line loading control
@iv) Congestion management
v) Ensuring security at all times

(vi) Ancillary Services
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6.

(vii)  Balancing Services, Automatic Generation Control

(viii)  Real Time Contingency Analysis

(ix) Dynamic Security Assessment
(x) Monitoring weather updates
(xi) Handling emergency outage requests

(xii)  Restoration of network after tripping
(xiii)  Rescheduling of generation
(xiv)  Reportingof a grid disturbance (GD)/grid incident(GI)
(xv)  Periodic communication with stakeholders and sensitizing in case of emergency
(xvi)  De-briefing after an extreme event
(d) After the Fact or Post Despatch Analysis:
@) Analysis of frequency and voltage
(ii)  Analysis of Grid Code violations and follow up with agencies
(iii)  Analysis of Grid Events (GD/GI)

(iv)  Evaluating primary response viz.computation of Frequency Response Characteristics
(FRCO) of individual control areas

(v)  Low Frequency Oscillations (LFO) monitoring and analysis
(vi)  Detailed reports of Grid Disturbances/Grid Events
(vii) Simulation of events and learnings thereof
(viii) Event replay, lessons learnt and dissemination of same
(ix)  Taking up shortcomings with stakeholders
(e) Submission of Operational feed back to CEA/CTU/STU/CERC/SERC

(f) Information dissemination and any other function(s) assigned to the RLDCs or NLDC, as the case
may be, under the Act or NLDC Rules or regulations and/or orders issued by the Commission
from time to time;

Scheme includes but shall not be limited to the following: -

(k) Supervisory control and data acquisition (SCADA) System, Wide Area Measurement System
(WAMS), Renewable Energy Management Centre (REMC), Weather Portal and other such related
information systems

(1) Computer systems, hardware and software, Cyber Security Systems, Multiple Video conferencing
facilities, Voice Recording Systems

(m) Ergonomically designed office furniture/equipment

(n) Auxiliary power supply system comprising Uninterrupted Power Supply, Diesel Generating Set and
DC power system

(0) Communication system including redundant communication infrastructure — Satellite communication
in addition to conventional systems

(p) Other infrastructure facilities, such as air-conditioning, fire-fighting and construction and renovation
of buildings, roof-top solar units for energy efficiency etc.

(@) Any innovative schemes R & D projects and pilot projects for better system operation, such as
Synchro-phasors, System Protection Scheme,

(r) Disaster Recovery (Main-I & Main-II) control centres for RLDCs and NLDC

(s) Surveillance System
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(t) Dual redundant internet connectivity for Web Servers of LDCs
(u) NMS (Network Management System) & Asset management tool for Network & IT Asset Monitoring
(v) Market Management System Software

(W) Cyber Security System infrastructure facilities such as Anti-APT (Advanced Persistent Threat)
monitoring, Vulnerability Assessment for Persistent Threat (VAPT)& control Device, Local Area
Network (LAN) Zone & Layer, Secure Sockets Layer (SSL) Certificate, SSL Virtual Private Network
(VPN) and Security Information & Event Management(SIEM)

(X) Infrastructure to ensure high availability of the Information Technology (IT) and Operational
Technology (OT) applications:

(y) Redundant communication links / distribution path for IT / OT equipment
(a) Redundant site infrastructure — Disaster Recovery
(b) Multiple independent distribution path serving the equipment
(c) Dual powered and fully compatible with the site topology
(d) Cooling equipment dual powered including air-conditioning system

(e) Fault tolerant site infrastructure with electrical power storage, standby power supply,
distribution facility

(f) Physical access security needs to be ensured for IT — OT infrastructure with biometric access,
CCTV surveillance, fire alarm and firefighting system.

(z) Additional infrastructure facilities like ‘Digital Signature’, ‘Instant Messaging for Business’,
‘Centralized Patch Management and Antivirus server’, ‘Syslog Server’ and ‘Enterprise class Backup
and replication software’ etc.

(aa) Future Technologies like Cloud Computing (e.g. PaaS (Platform as a Service), SaaS (Software as a
Service) and DaaS (Desktop as a Service) are available on Public Cloud, Private Cloud and Hybrid
Cloud), Big Data Analytics tools and Advanced data visualization tool (with GIS interfacing) etc.

(bb) Ergonomically designed office equipment
7. Users specifications

Q) A generating station or unit whose scheduling, metering and energy accounting is carried out
separately for each stage or unit, such generating station or stage or unit shall be considered as a
user for the purpose of sharing of Annual LDC Charges (ALC) in accordance with Regulation 31
of these Regulations and for payment of registration fees in accordance with Regulation 29 of
these Regulations;

) In case of inter-State transmission licensees, each region where the licensee has the operation shall
be considered as a user for the purpose of these Regulations;

3 Where the inter-State transmission system is having cross-border international connections, the
agency designated by Government of India for coordinating the scheduling, metering and energy
accounting for the transaction carried out for import and export of power through the said
transmission system shall be considered as a user for the purpose of these Regulations;

(4)  Where any cross border generating station is connected to the inter-State transmission system of
the Indian Grid and is injecting power through medium and/or long term PPA, the agency
designated by Government of India for coordinating the scheduling, metering and energy
accounting for the transaction carried out for import or export of power through the said
transmission system shall be considered as a user for the purpose of these Regulations;

®) Sardar Sarovar Project (SSP), DVC and Bhakra Beas Management Board (BBMB), whose
scheduling, metering and energy accounting is carried out by the concerned RLDCs, shall be
considered as users of the respective Regional Load Despatch Centres for the purpose of this
Regulation;

(6)  Distribution licensee selling power through LTA or MTOA and using transmission system shall
be considered as a user under the category “Seller” for the purpose of these Regulations;
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Any other entity which may use services of the RLDCs and NLDC from time to time;

8. Capital Expenditure (CAPEX) and Replacement Expenditure (REPEX) Plan:

@

@

The RLDCs and NLDC shall formulate the scheme for Capital Expenditure (CAPEX) and
Replacement Expenditure (REPEX) for the control period duly approved by the Board of Directors of
Power System Operation Corporation Limited. The CAPEX and REPEX plan shall also include
future costs to be incurred for the up-gradation, modernization, automation and expansion of
infrastructure in addition to existing capital assets.

The concerned RLDCs or NLDC as the case may be shall submit the following along with the
petition for determination of fees and charges:

(1) the CAPEX for the control period along with details of estimated expenses, and estimated
completion period of each scheme;

(ii)  the REPEX plan for capital expenditure of existing asset, completion of life of existing asset,
cumulative depreciation recovered, date of replacement, cumulative repayment of loan upto
date of replacement, writing off of the gross value of the original assets from the original fixed
assets along with estimated expenses and estimated completion period of each scheme.

(3) In relation to any consolidated schemes of CAPEX and REPEX involving one or more RLDCs

and/or NLDC, the capital expenditure chargeable to each RLDC and NLDC shall be segregated and
considered as a part of capital expenditure of RLDC concerned and NLDC, as the case may be .

9. OPEX Plan

RLDCs and NLDC shall identify the services to be engaged under OPEX and shall submit, along with the
petition for determination of Fees and Charges, an year wise OPEX plan duly approved by the Board of
Directors of POSOCO.

CHAPTER-3
DETERMINATION OF FEES AND CHARGES

10.  Application for determination of fees and charges

@

)

A

@

8)

The RLDCs and NLDC shall make application in the formats annexed as Appendix-I to these
Regulations within 180 days from the date of notification of these Regulations, for determination of
fees and charges for the control period, based on the capital expenditure incurred and duly certified by
the auditor as on 1.4.2019 and projected to be incurred during the control period based on CAPEX,
OPEX, REPEX and other expenditures viz. Human Resource expense, Operation & Maintenance,
Interest on working capital etc.

The application shall contain particulars such as source of funds, equipment proposed to be replaced,
details of assets written off, and details of assets to be capitalized etc.

Before making the application, the concerned RLDC or NLDC, as the case may be, shall serve a copy
of the application on the users and submit proof of service along with the application. The concerned
RLDC or NLDC shall also keep the complete application posted on its website till the disposal of its
petition.

The concerned RLDC or NLDC, as the case may be, shall within 7 days after making the application,
publish a notice of the application in at least two daily newspapers, one in English language and one
in another Indian language, having circulation in each of the States or Union Territories where the
users are situated, in the same language as of the daily newspaper in which the notice of the
application is published, in the formats given in Appendix-II to these regulations. The RLDC or
NLDC as the case may be will recover such expenditure on publication of notice of the application
from the Users, as one-time expenditure.

The concerned RLDC or NLDC, as the case may be, shall be allowed the fees and charges by the
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12.

13.

©

®)

)

Commission based on the audited capital expenditure incurred as on 1.4.2019 and projected to be
incurred during control period as per Management Certificate forCAPEX and REPEX.:

Provided that the application shall contain details of underlying assumptions and justification
for the capital expenditure incurred and the expenditure proposed to be incurred in accordance with
the CAPEX and REPEX.

If the application is inadequate in any respect as required under Appendix-I of these regulations, the
application shall be returned back to the concerned RLDC or NLDC for resubmission after rectifying
the deficiencies as may be pointed out by the Commission.

The Commission shall consider the suggestions and objections, if any, received from the respondents
and any other person including the consumers or consumer associations. The Commission shall issue
order determining the fees and charges after hearing the petitioner, the respondents and any other
person permitted by the Commission.

During pendency of the application, the applicant shall continue to bill the users on the basis of fees
and charges approved by the Commission during previous control period and applicable as on
31.3.2019, for the period starting from 1.4.2019 till approval of the Fees and Charges by the
Commission, in accordance with these Regulations. This shall be subject to true up as approved by the
Commission for the Control Period 2019-2024.

After expiry of the control period, the applicant shall continue to bill the users provisionally on the
basis of fees and charges approved by the Commission and applicable as on 31.3.2024 for the period
starting from 1.4.2024 till approval of fees and charges under the applicable regulations.

Determination of Fees and Charges

The Fees and Charges shall be determined separately for each of the Regional Load Despatch Centres
and National Load Despatch Centre;

Provided that the annual charges of NLDC including corporate office expenses for the control period
shall be apportioned among Regional Load Despatch Centres on the basis of the peak met (in MW) in
the respective region as indicated on CEA’s website for the preceding year

Prudence Check of Capital Expenditure

The principles adopted for prudence check of capital cost shall be reasonableness of capital cost, financing plan,
interest during construction, use of efficient technology, upgradability/ scalability of the technology and systems
to accommodate the growing requirement of system operation, cost over-run and time over-run, procurement of
equipment and materials through competitive bidding and such other matters as may be considered appropriate
by the Commission for determination of fees and charges:

Provided that, while carrying out the prudence check, the Commission shall also examine whether the RLDCs or
NLDC, as the case may be, has been careful in its judgments and decisions in execution of the project.

Truing up of Annual Charges

M

@

©)

The RLDCs and NLDC shall make an application, in the formats annexed as Appendix-I to these
regulations by 31.10.2024, for carrying out truing up exercise after end of the control period.

The RLDCs and NLDC shall submit, along with the application for truing up, details of capital
expenditure including additional capital expenditure, sources of financing, human resource expenditure,
operation and maintenance expenditure etc. incurred for the period from 1.4.2019 to 31.3.2024, duly
audited and certified by the auditor.

The Commission shall carry out truing up exercise along with the application for determination of fees
and charges for the next control period based on the capital expenditure including additional capital
expenditure incurred up to 31.3.2024 and as admitted by the Commission after prudence check at the
time of truing up:

Provided that each of the Regional Load Despatch Centre or National Load Despatch Centre, as the case
may be, shall carry out annual reconciliation and provisional truing up of expenditure based on the capital
expenditure including additional capital expenditure up to 31% March of each financial year of the control

period and refund the additional recovery of fees and charges to the users by 3oth September of the
following year.
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Provided that the RLDC or NLDC, as the case may be, shall carry out mid-term review of its expenses
once within the control period, if the same is felt necessary in view of the emergent situation such as pay
revision, significant deviation w.r.t. approved CAPEX or REPEX or any other unforeseen requirement,
and may file the True-up Petition before the Commission, not before two years from the date of
commencement of these Regulations.

The amount under-recovered or over-recovered by each of the Regional Load Despatch Centres or
National Load Despatch Centre, as the case may be, along with simple interest at the rate equal to the
bank rate as on 1** April of the respective year, shall be recovered or refunded by the respective RLDCs
or NLDC or users, as the case may be, in six equal monthly installments.

CHAPTER-4
COMPUTATION OF CAPITAL COST AND ADDITIONAL CAPITALISATION

14. Computation of Capital Cost

M

@

©)

)

The capital cost as admitted by the Commission after prudence check, for each of the Regional Load
Despatch Centres or NLDC, as the case may be, shall form the basis for determination of annual charges.

The capital cost shall be computed by considering the following:

(1) The Capital cost as admitted by the Commission as on 01.04.2019 duly trued up by excluding
liability, if any;

(i)  Expenditure on account of additional capitalization determined in accordance with the Regulation

15 (1);

(iii) The fixed assets which have been replaced during control period shall be de-capitalized in
accordance with Regulation 15 (2);

(iv) Interest during construction and incidental expenditure during construction;

(v)  Any grant received from the Central or State Government or any statutory body or authority for
execution of the project which does not carry any liability of repayment shall be excluded from
the Capital Cost for the purpose of computation of interest on loan, return on equity and
depreciation;

The Capital cost shall be admitted after prudence check which may include scrutiny of the reasonableness of
the capital expenditure, financing plan, Interest During Construction (IDC), Incidental Expenditure During
Construction (IEDC), financing charges, any gain or loss on account of Foreign Exchange Rate Variation
(FERV), cost over-run and time over-run and such other matters as may be considered appropriate by the
Commission:

Provided that interest during construction shall be computed corresponding to the loan from the date of
infusion of debt fund, and after taking into account the prudent phasing of funds duly adjusting IDC on
account of time overrun if any;

Provided further that incidental expenditure during construction shall be computed after prudence check
duly adjusting the IEDC on account of time over run, if any, interest on deposits or advances, or any
other receipts and liquidated damages recovered or recoverable corresponding to the delay.

RLDC or NLDC shall submit Auditor Certificate for the capital expenditure incurred as on 1.4.2019 and,
a Management Certificate duly signed by an authorised person, not below the level of Director of the
company, for the projected capital expenditure for respective years of the period 2019-24:

15. Additional Capitalization and De-Capitalization

€Y

(@)

The capital expenditure incurred or projected to be incurred for the assets already in service and the
additional assets projected to be procured during tariff period may be admitted, by the Commission, subject
to prudence check.

In case of de-capitalization of assets under the REPEX or otherwise, the original cost of such asset as on
the date of de-capitalization shall be deducted from the value of gross fixed asset along with corresponding
adjustment in equity, outstanding loan, cumulative repayment of loan and depreciation in the year such de-
capitalization takes place.
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16. Debt-Equity Ratio

M

@

©)

iii.

The actual debt - equity ratio as admitted by the Commission for the period ending 31.3.2019 shall be
considered for the opening capital cost of the Regional Load Despatch Centres and National Load
Despatch Centre for the next control period:

The capital expenditure incurred prior to 1.4.2019, where debt-equity ratio has not been determined by
the Commission for determination of annual charges of RLDC for the period ending 31.3.2019, the
Commission shall determine the debt: equity ratio in accordance with Regulation 11(3) of the Central
Electricity Regulatory Commission (Fees and Charges for Regional Load Despatch Centres and other
related matters) Regulations 2015:

For the capital expenditure incurred or projected to be incurred on or after 1.4.2019, the debt-equity ratio
shall be considered as 70:30. If the equity actually deployed is more than 30% of the capital cost, equity
in excess of 30% shall be treated as normative loan:

Provided that:

Where equity actually deployed is less than 30% of the capital cost, actual equity shall be
considered for determination of Return on Equity;

the equity invested in foreign currency shall be designated in Indian rupees on the date of each
investment;

Any grant, other than LDC development Fund obtained for the execution of the project shall not
be considered as a part of capital structure for the purpose of debt — equity ratio.

Explanation: The premium, if any, raised by the Power System Operation Corporation Limited while issuing share
capital and investment of internal resources created out of its free reserve, for the funding of the project, shall be
reckoned as paid up capital for the purpose of computing return on equity, only if such premium amount and internal
resources are actually utilized for meeting the capital expenditure of the RLDC.

CHAPTER-5
FEES AND CHARGES STRUCTURE

17. Components of RLDC Fees and Charges: The RLDC Fees and Charges shall comprise Regional Load
Despatch Centre Fees to be recoverable by Power System Operation Corporation Limited towards registration
for commencement of grid access and scheduling and annual charges to be collected in the form of Annual LDC
Charges from users.

18. Annual LDC Charges (ALC): The annual LDC charges shall correspond to the expenditure proposed to be
incurred by the RLDCs or NLDC and as approved by Commission. The annual LDC charges (ALC) as approved

by the

Commission shall be recovered on monthly basis. The annual charges shall consist of the following

components, namely:

(a)
(b)
(©)
(d)

(e)
®
(8
(h)

Return on equity;
Interest on loan capital;
Depreciation;

Operation and maintenance (excluding human resource) expenses including:

. Administrative and General Expenses (excluding HRD expenses);
. Repair and Maintenance Expenses;
OPEX

Human resource (HR) expenses including Human Resource Development (HRD) expenses;
NLDC and Corporate office expenses

Interest on working capital;
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20.

CHAPTER-6
COMPUTATION OF ANNUAL LDC CHARGES (ALC)

Return on Equity

(1)  Return on equity shall be computed in Rupee terms on the equity base determined in accordance with
Regulation 16 of these regulations.

(2)  Return on equity shall be computed on pre-tax base rate of 15.50% to be grossed up as per the sub-clause
(3) of this Regulation.

(3)  The rate of return on equity shall be computed by grossing up the base rate with the effective tax rate of
the respective financial year based on relevant Finance Act.

(4) Return on equity with respect to the actual tax rate applicable to the Power System Operation
Corporation Limited in line with the provisions of the relevant Finance Acts of the respective year during
control period shall be trued up at the end of the control period.

(5)  Rate of return on equity shall be rounded off to three decimal points and be computed as per the

following formula:
Rate of pre-tax return on equity = Base rate/ (1-t)

Where‘t’ is the effective tax rate in accordance with sub-clause (3) and regulation 3(15).

Interest on Loan Capital

M

@

©)

Q)

©)

©)

The loan determined in accordance with Regulation 16 shall be considered as gross normative loan for
calculation of interest on loan.

The normative loan outstanding as on 01.04.2019 shall be worked out by deducting the cumulative
repayment as admitted by the Commission upto 31.03. 2019 from the gross normative loan.

The repayment for respective year of the control period shall be deemed to be equal to the depreciation
allowed for that year. In case of de-capitalization of assets, the repayment shall be adjusted by taking into
account cumulative repayment on a pro-rata basis and the adjustment should not exceed cumulative
depreciation recovered upto the date of de-capitalization of such asset.

The rate of interest shall be the weighted average rate of interest calculated on the basis of the actual loan
portfolio at the beginning of each year applicable to the respective Regional Load Despatch Centre:

Provided that if there is no actual loan for a particular year but normative loan is still outstanding, the last
available weighted average rate of interest shall be considered;

Provided further that if any of the Regional Load Despatch Centre does not have actual loan, then the
weighted average rate of interest on the loan of Power System Operation Corporation Limited as a whole
shall be considered.

The interest on loan shall be calculated on the normative average loan of the year by applying the
weighted average rate of interest.

The Power System Operation Corporation Limited shall make every effort to re-finance the loan as long
as it results in net savings on interest and in that event the costs associated with such re-financing shall be
borne by the users and the net savings shall be shared between the users and the Power System Operation
Corporation Limited in the ratio of 50:50.The changes to the terms and conditions of the loans shall be
reflected from the date of such re-financing.

Provided that the users shall not withhold any payment on account of the interest claimed by the users
and the Power System Operation Corporation Limited during the pendency of any dispute arising out of
re-financing of loan.

21. Depreciation

M

The value base for the purpose of depreciation shall be the capital cost of the assets admitted by the
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Commission.

The salvage value of the asset (excluding IT equipment and Software) shall be considered as 10% and
depreciation shall be allowed up to maximum of 90% of the capital cost of the asset. The salvage value
for IT equipment and software shall be considered as NIL and 100% value of the assets shall be
considered as depreciable.

Land shall not be a depreciable asset and its cost shall be excluded from the capital cost while computing
depreciable value of the capital cost of the asset.

Depreciation shall be calculated annually based on Straight Line Method and at rates specified in
Appendix-III to these regulations for the assets of the Regional Load Despatch Centre.

Assets fully depreciated shall be shown separately.

Value of the assets not in use or declared obsolete shall be taken out from the capital cost for the purpose
of calculation of depreciation.

The balance depreciable value as on 1.4.2019 shall be worked out by deducting the cumulative
depreciation from the gross depreciable value of the assets appearing in the books of accounts of the
Power System Operation Corporation Limited for the respective Regional Load Despatch Centre and
National Load Despatch Centre.

In case of de-capitalization of assets in respect of concerned RLDC, the cumulative depreciation shall be
adjusted by taking into account the depreciation recovered in tariff by the de-capitalized asset during its
useful life.

Operation and Maintenance Expenses

M

@
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Operation and maintenance(O&M) expenses (excluding human resource expenses) shall be derived on
the basis of actual operation and maintenance expenses for the years 2014-15 to 2018-19, based on the
audited balance sheets. The O&M expenses shall be normalized by excluding abnormal operation and
maintenance expenses, donation, loss-in-inventory, prior-period adjustments, claims and advances
written-off, provisions, etc., if any, after prudence check by the Commission

The normalized operation and maintenance expenses, after prudence check, for the years 2014-15 to
2018-19, shall be escalated at the rate of 4.77% to arrive at the normalized operation and maintenance
expenses at the 2018-19 price level respectively and then averaged to arrive at normalized average
operation and maintenance expenses for the 2014-15 to 2018-19 at 2018-19 price level. The average
normalized operation and maintenance expenses of 2018-19 price level shall be escalated at the
escalation rate as worked out in accordance with clause(4) of this Regulation to arrive the operation and
maintenance expenses for the year 2019-20.

The operation and maintenance expenses for the year 2019-20 shall be escalated further at the annual
escalation rate as worked out in accordance with clause (4) this Regulation to arrive at permissible
operation and maintenance expenses for the subsequent years of the control period.

The escalation rate shall be worked out by considering the compounded annual growth rate, inflation rate,
rationalization of O&M expenses and other factors, if any.

The actual expenditure towards Annual Maintenance Contract (AMC) of SCADA system and other
Software/Hardware like REMC, National Open Access Registry (NOAR), web based scheduling
software etc. involving significant expenditure, after prudence check, shall be considered for arriving at
the Operation and Maintenance Expenses during 2019-20 to 2023-24.

Operational Expenditure (OPEX)

OPEX shall include services like Cloud Computing, Data Storage, Data Centre, Big Data Analytics tools,
Advanced data visualization tool (with GIS interfacing), Satellite Services, Weather Data Services,
WebNetUse, Forecasting Services, Licensee Fee for software, tools for knowledge upgradation or
training of DICs etc. NLDC may procure software of transmission cost allocation centrally, if required,
for use by respective DICs under OPEX.

Actual expenditure towards engaging of services under OPEX shall be considered, after prudence check
during 2019-20 to 2023-24.

Human Resource Expenses
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Human resource expenses shall be derived on the basis of actual human resource expenses for the years
2017-18 to 2018-19 based on the audited balance sheets. The human resource expenses shall be
normalized by excluding abnormal Human resource expenses ex-gratia, VRS expenses, PRP/incentive,
prior-period adjustments, claims and advances written-off, provisions, etc., if any, after prudence check
by the Commission:

The expenses towards payment of Certificate Retainer-ship amount would be a part of the Human
Resource Expenses.

Performance related pay computed in accordance with DPE /other applicable guidelines shall be met
from the incentive allowed in accordance with Regulation 32 of these Regulations.

Provided that in case of any surplus in the incentive collected as per provisions of Regulation 32 after
payment of performance related pay in accordance with DPE guidelines, such surplus amount shall be
maintained separately to be used in subsequent years in case of shortfall of funds for payment of
performance related pay as per DPE guidelines.

Provided further that in case shortfall in the funds as per Regulation 32 for distribution of performance
related pay in accordance with DPE guidelines still persists, the shortfall shall be met from the LDC
development Fund.

The normalized human resource expenses, after prudence check, for the year 2017-18 to 2018-19, shall
be escalated at the rate of 4.77% to arrive at the normalized human resource expenses at the 2018-19
price level respectively and then averaged to arrive at normalized average human resource expenses for
the 2017-18 to 2018-19 at 2018-19 price level.

The manpower approved during the year 2018-19 shall be the basis for computation of the HR expenses
for 2019-20. Thereafter, for the subsequent years, the HR expenses shall be escalated at the annual
escalation rate.

The average normalized human resource expenses of 2018-19 price level shall be escalated at the
escalation rate as worked out in accordance with clause (8) of this Regulation to arrive the HR expenses
for the year 2019-20.

The human resource expenses for the year 2019-20 shall be escalated further at the annual escalation rate
as worked out in accordance with clause (8) this Regulation to arrive at permissible human resource
expenses for the subsequent years of the control period:

The escalation rate shall be worked out by considering the compound annual growth rate, inflation rate,
rationalization of human resource and other factors, if any.

The cost of anticipated increase in the manpower of each year of the control period shall also be
considered after prudence check. The strength of manpower required for effective functioning of LDC
will be as approved by the Commission while specifying the fees and charges.

Human Resource Development (HRD) expenses, incurred by the NLDC or RLDCS shall be a part of HR
Expenses from FY 2019-20 onwards. In addition to the capacity building of the employees of NLDC or
RLDCs, capacity building workshops and training programs organized for other stakeholders will also
form part of the HRD expenses. Projected annual HRD expenses will be at least 5% of the HR expenses
arrived based on the methodology defined above. However, if the actual utilization towards HRD
expenditure exceeds the 5% of HR expenses of any year, it shall be allowed at the time of truing up by
the Commission after prudence check. In case of less than 5% utilization, it shall be refunded at the time
of annual truing up. All efforts shall be made to ensure that minimum seven days training per employee
per annum is imparted as per the National Training Policy.

Interest on Working Capital

M

@

The working capital shall cover:
1) Operation and maintenance expenses (excluding human resource expenses) for one month;
(i)  Human resource expenses including Human Resource Development Expenses for one month;
(iii)) NLDC charges and Corporate Office for one month ;and
(iv) Receivables equivalent to 45 days of annual charges as approved by the Commission.

Rate of interest on working capital shall be on normative basis and shall be considered as the bank rate as
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onl.4.2019 as per tariff Regulations.

Interest on working capital shall be payable on normative basis not withstanding that the Power System
Operation Corporation Limited has not taken any loan for working capital from any outside agency.

26. NLDC Charges and Corporate Office) Expenses

M

@

©)

)

To the extent applicable, NLDC charges shall be computed by following the methodology specified for
computing annual charges of Regional Load Despatch Centres except interest on working capital.

The Corporate Office Expenses, computed in accordance with the actual expenses incurred, shall be
allowed by the Commission, after prudence check.

The expenditure towards running the FOLD Secretariat computed in accordance with the actual expenses
incurred, shall be allowed by the Commission, after prudence check.

All expenses of NLDC and Corporate Office expenses approved by the Commission shall be apportioned
to the Regional Load Despatch Centre on the basis of the peak met (in MW) in the respective region as
indicated in CEA’s website for the preceding year.

CHAPTER-7
LDC DEVELOPMENT FUND

27. LDC Development Fund

ey
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The Power System Operation Company shall create and maintain a separate fund called ‘Load
Despatch Centre Development Fund’ (‘LDCD Fund’) for administering capital expenditure.

The charges on account of return on equity, interest on loan, depreciation of the RLDCs and NLDC
including the registration fees and interest earned on LDCD Fund shall be deposited into the LDCD
Fund after meeting the statutory tax requirements:

Provided that short term open access charges and other income of the RLDCs and NLDC, if any, shall
not form part of the LDCD Fund and will be deposited to a separate account namely Contingency
Reserve as per regulation -28 of these Regulations.

The RLDC and NLDC shall be entitled to utilize the money deposited in the LDCD Fund for creation
of new assets, loan repayment, servicing the capital raised in the form of interest and dividend payment
restricted to 15.50% of paid up Capital, meeting stipulated equity portion in asset creation, margin
money for raising loan from the financial institutions, Corporate Social Responsibility and
Sustainability Activities in compliance of the applicable provisions of the Companies Act and Dept. of
Public Enterprises (DPE) / other applicable Government Guidelines issued and amended from time to
time, Capacity Building of SLDCc and sub-LDC personnel and other users / stake holders, including
but not limited to using the platform of Forum of Load Despatchers (FOLD) and/or through Institutes
of national/international repute for capacity building, funding participation in national/international
conferences and publication of technical papers there-in, facilitating higher education, availing
institutional membership with national/international bodies and funding of Research & Development
(R & D) projects, hiring consultancy service for learning & implementation of new technology &
market products etc. subject to approval of the Commission.

LDCs shall ensure timely payment of fees like membership fee or any other recurring or non-
recurring expenditure related to participation in the activities of the FOLD from the LDCD Fund.
NLDC shall deposit such fees to the LDCD Fund after meeting the expenses on FOLD activities, if
any.

Any shortfall in meeting the revenue expenditure including HR expenses shall be met from LDCD
Fund. For this purpose, Load Despatch Centre shall be entitled to take interest free advance from
LDCD Fund which shall be recouped from the expenditure allowed by the Commission under the
respective heads at the time of truing up to be carried out after the expiry of the control period 2019-24.

Any asset created by the POSOCO out of the money deposited into the LDCD Fund shall be
considered for computation of depreciation as per the rates specified in these Regulations. If required,
POSOCO may finance capital assets partly from the equity and partly from LDCD Fund. As such, if
the capital project is partly financed from equity share capital, it shall be considered for computation of
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return on equity, in which case, the funding shall be considered in a normative debt equity ratio of
70:30 with the interest on loan component as NIL and the treatment of equity as per regulation 16(2) of
these Regulations. Load Despatch Centre shall submit details of such assets in the CAPEX plan.

POSOCO shall submit the amount accumulated in LDCD Fund along with the break-up of sources
from where the Fund is received. The POSOCO shall submit to the Commission at the end of every
year, a report, along with an auditor’s certificate, on utilization of LDCD Fund during the previous
year. The report shall, inter alia, contain the details of the quantum of utilized as well as un-utilized
portions of the LDCD Fund. The Commission may, if necessary, issue directives to the RLDCs and
NLDC for effective utilization of LDCD Fund. For financing of capital assets during 2019-24, money
utilized from LDCD Fund shall be treated as interest free advance to be refunded to the Reserve.

Contingency Reserve

M
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)
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The RLDCs and NLDC shall maintain a separate account namely Contingency Reserve for depositing
other income like short term open access charges, REC charges, PAT Charges and any other income (if
any) etc.

The RLDCs and NLDC shall use such income to meet the short fall, if any, in the annual charges allowed
by the Commission or to meet the contingency expenses which were not foreseen at the time of making
the application for fees and charges and are considered necessary for the efficient power system
operation.

The balance amount shall be deposited into the LDCD Fund after meeting the statutory tax requirements.

There may be some requirements for which funds available under the contingency expenses are not
enough to meet the unforeseen requirements. Such shortfall may be met from the LDCD Fund.

CHAPTER-8
COMPUTATION AND RECOVERY OF FEES AND CHARGES

Registration Fees: The fees shall be payable by the users including power exchanges and electricity traders
before commencement of grid access and scheduling. The fees payable are as under:

M
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The distribution licensees and inter State transmission licensees shall pay non-refundable one-time
registration fees of Rs.10 Lakh along with application for commencement of grid access:

Provided that the RLDCs concerned shall be intimated from time to time by the inter State transmission
licensees about the additions of transmission elements synchronized with the grid and by the distribution
licensees about the additional capacity tied up for the purpose of updating the record by concerned
RLDC.

The generating companies shall pay registration fees as under:
a) For generating station upto 10 MW installed capacity: Rs .0.50 Lakh;

b) Generating stations having installed capacity of more than 10 MW and upto 100 MW:
Rs. 1.0 Lakh;

c) Generating stations having installed capacity of more than 100 MW and upto 2000 MW :
Rs. 5.0 Lakh;

d) Generating stations having capacity of more than 2000 MW: Rs.10.0 Lakh, and;

e) Provided that the entire capacity of the generating station or stage there of whose scheduling,
metering and energy accounting is done separately shall be considered for the purpose of
registration fees at the time of the initial registration;

f) Provided further that the generating companies shall intimate RLDCs concerned about the
additional capacity commissioned by the generating station or a stage thereof.

The inter-State trading licensees, sellers and buyers shall pay one time registration fees of Rs. 10,000.00
(Rupees Ten Thousands only) along with application for commencement of scheduling for market
operation.

The Power exchanges shall pay Rs.20.0 Lakh (Rupees Twenty Lakh only) as one time registration fees to
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NLDC

All other users as defined in 3(38) of these regulations shall be liable to pay one time registration fees of
Rs. 10,000 (Rupees Ten Thousand only) along with the application (ref. Appendix-IV) for
commencement of grid access.

Monthly LDC Charges: The monthly LDC charges shall be calculated for the inter-State transmission
licensees, generating stations and sellers, distribution licensees and buyers as under:

@
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The LDC Charges for inter-State transmission licensees shall be determined on the basis of (1/3) of
approved annual charges and shall be worked out on the basis of the circuit kilometers (ckt-km) of the
lines owned by inter-State transmission licensees;

The LDC Charges for the inter-State Generating station and sellers shall be determined on the basis of
(1/3) of annual LDC charges and shall be worked out on the basis of installed capacity in case of the
generating station and long term and / or medium term contracted capacity in case of sellers;

The LDC Charges for the distribution licensees and buyers shall be determined on the basis of (1/3) of
annual charges and shall be worked out on the basis of sum of aggregate allocated capacity and / or
contracted capacities in case of distribution licensee including deemed distribution licensees and sum of
long term and / or medium term contracted capacity in case of buyer.

Computation and Payment of LDC Charges:

(1)  The rates of LDC charges for inter-State transmission licensee shall be computed on annual basis and
recovered on monthly basis in accordance with following formula;
Monthly LDC Charge rate (for Transmission Licensee) =
(1/3) [ALC/ (Ckt_Km)]/12 in Rs./Kilometer
Where,
ALC = Approved Annual LDC Charges in accordance with Chapters 5 & 6;
Ckt_Km = Length of aggregate inter-State transmission lines as on last day of the month prior to the
month of billing (rounded off to the nearest two decimals);

(2)  Monthly LDC charges for individual transmission licensee shall be computed on the basis of rates
determined above and the length (in Ckt_ Km) of transmission lines owned and operated by the
respective transmission licensee(s).

(3)  The rates of LDC charges for generating companies and sellers shall be computed on annual basis and
recovered on monthly basis in accordance with following formula:

Monthly LDC Charge rate (for Generation or seller) =
(1/3) (ALC/ (Capacity)) / 12 in Rs. / MW
Where,
ALC = Approved Annual LDC Charges in accordance with Chapters 5 & 6;
Capacity=Aggregate Installed capacity (in MW) of generating stations and contracted capacity (in
MW) of the sellers (rounded off to the nearest two decimals) whose scheduling and energy accounting
is covered under concerned RLDC as on last day of the month prior to the month of billing;

(4)  The monthly LDC charges for generating companies or sellers shall be computed on the basis of rates
determined above and respective ‘capacity’ (MW) of the generating station or seller.

(5)  The rates of LDC charges for distribution licensee and buyers shall be computed on annual basis and

recovered monthly after taking into account aggregate contracted capacity in accordance with following
formula:

Monthly LDC Charge rate (for Distribution Licensee or buyer) =
(1/3) (ALC/ (Capacity))/12 in Rs./ MW
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ALC = Approved Annual LDC Charges in accordance with Chapters 5 & 6;

Capacity = Aggregate long term or medium term contracted capacity by distribution licensees and
buyers (rounded off to the nearest two decimal) whose scheduling and accounting is covered under
concerned RLDC as on last day of the month prior to the month of billing;

Monthly LDC charges from distribution licensees and buyers shall be collected in proportion to the sum
of their allocations and contracted capacities, as the case may be, as on the last day of the month prior to
billing of the month.

All other users having NIL contracted capacity (LTA & MTOA) shall be billed monthly ALC charge on
the basis of a minimum capacity for which an entity is eligible for grant of connectivity to Inter-State
transmission system as per the CERC Connectivity Regulations 2009.

The respective State Load Despatch Centre (SLDC) shall be the nodal agency for collection of monthly
LDC charges payable to the concerned Regional Load Despatch Centre (RLDC), from the distribution
licensees and other RLDC users in the State. After collecting the monthly LDC charge the concerned
SLDC shall deposit the same into the account of the concerned RLDC. The RLDC users in the state shall
have to option to make direct payment of monthly RLDC Charges into the account of concerned RLDCs
or they may choose to pay the same through the respective SLDCs.

CHAPTER-9
PERFORMANCE LINKED INCENTIVE

Performance linked incentive to RLDCs and NLDC
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Recovery of incentive by the Regional Load Despatch Centre shall be based on the achievement of the
Key Performance Indicators (KPIs) as specified in Appendix-V or such other parameters as may be
prescribed by the Commission.

Each Regional Load Despatch Centre shall submit its actual performance against each of the key
performance indicators to the Commission on annual basis as per the format specified in Appendix-V.

NLDC shall submit the details in regards to each Key Performance Indicator in the format specified in
Appendix-V along with the methodology for approval of the Commission.

The Commission shall evaluate the overall performance of the RLDCs or NLDC, as the case may be, on
the basis of weightage specified in Appendix-V.

The RLDCs or NLDC, as the case may be, shall be allowed to recover incentive of 15% of Annual LDC
Charges for aggregate performance level of 90%. The incentive shall increase by 1% on pro-rata basis for
every 5% increase of performance level above 90%: The incentive shall be capped as per DPE Office
Memorandum No. W-02/0028/2017-DPE (WC)-GL-XIII/ 17 dated 3.8.2017.

Provided that incentive shall be reduced by 1% on pro-rata basis for the every 3% decrease in
performance level below 90%.

The RLDCs or NLDC, as the case may be, shall compute the Key Performance Indicators on annual basis
for the previous year ending on 31* March and submit to the Commission along with petitions for
approval of the Commission as per Appendix-V of these Regulations:

The key performance indicators of previous year ending on 31* March shall be considered to recover
incentive on each year and shall be trued up at the end of the control period.

Certification Retainer-ship Amount to the employees of RLDCs and NLDC
(D

The employees of Regional Load Despatch Centres and National Load Despatch Centre and State
Load dispatch Centres who acquire the certificate of basic level, specialist level and management level
in their respective areas of specialization shall be allowed a fixed retainer-ship amount during the
validity of such certificate period as per the following parameters:
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SI. No Certification Retainer-ship amount(in Rs.
Level Per Month)
1 Basic 750(
2 Specialist 1000(
3 Management 1200(
) A person acquiring one basic level and more than one Specialist and/or Management level certificate

shall be entitled for maximum retainer ship amount capped at the higher applicable slab. For example,
a person having both basic and specialist certificates shall be entitled for a maximum retainer-ship
amount of Rs. 10,000/- per month. Similarly, a person having all three levels of certificates shall be
entitled for a maximum retainer-ship amount of Rs. 12,000/~ per month.

3) Funding will be done from the LDCD Fund for (i) payment of registration and / or application fees for
appearing in basic, specialist and management level examinations, (ii) payment towards training
expenses for these examinations, (iii) payment of certification retainer-ship amount to the certified
LDC personnel. POSOCO shall submit detailed procedure on methodology of payment of Certificate
Retainer-ship for approval of Commission within 2 months of issue of these Regulations.

4 Certificate Retainer-ship Amount shall be in addition to the performance linked incentive specified in
Regulation 32.

CHAPTER-10
BILLING AND OTHER MISCELLANEOUS PROVISIONS
Billing and Payment of charges

(1)  Bills shall be raised for the LDC charge on monthly basis by the Power System Operation Company in
accordance with these regulations, and payments shall be made by the users directly to the Power System
Operation Corporation Limited.

(2)  Persistent default in payment of RLDCs/NLDC fee and charges shall be brought to the notice of the
Commission.

Late payment surcharge: In case the payment of any bill for charges payable under these regulations is delayed
by a user beyond a period of 45 days from the date of billing, a late payment surcharge at the rate of 1.5% per
month shall be levied from the users.

Recovery of cost of hedging or Foreign Exchange Rate Variation: Recovery of cost of hedging or foreign
exchange rate variation shall be made directly by the RLDCs from the users without making any application
before the Commission:

Provided that in case of any objections by users regarding the cost of hedging or foreign exchange rate variation,
the RLDCs may make an appropriate application before the Commission for decision.

Rebate

(1) A rebate of 1.5% shall be allowed by the RLDCs or NLDC on gross bill amount settled through RTGS,
NEFT, Letter of Credit or cheque up to fifth day (i.e. T+5 day) from the date of issuance of the bills,
where T is the date of issuance of the bill.

(2)  The rebate of 1% shall be allowed when payment is made from T+6 to T+30 days from issuance of the
bill.

(3)  No rebate shall be allowed for payment made from T+31 days till T+45 days from the date of issuance of
the bill.

Dispute Resolution: In case of dispute, any of the parties may make an application in accordance with the
Central Electricity Regulatory Commission (Conduct of Business) Regulations, 1999, as amended from time to
time, including statutory re- enactment thereof, for settlement of the dispute.
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39. Power to Relax: The Commission, for reasons to be recorded in writing, may relax any of the provisions of
these regulations on its own motion or on an application made before it by NLDC or RLDCs or Users after
giving reasonable opportunity to those likely to be affected by such relaxation.

40. Removal of Difficulty: If any difficulty arises in giving effect to the provisions of these regulations, the
Commission may, by order, make such provision not inconsistent with the provisions of the Act or provisions of
any other regulations specified by the Commission, as may appear to be necessary for removing the difficulty in
giving effect to the objectives of these regulations.

SANOJ KUMAR JHA, Secy.
[ADVT.-1II/4/Exty./51/19]
APPENDIX
TARIFF FILING FORMS (NLDC/RLDCs)
Appendix-I
INDEX
Checklist of Forms and other information/ documents for tariff filing for NLDC/RLDCs
Form No. Tariff Filing Formats (RLDCs) Tick
FORM-1 Summary Sheet
FORM-2 Calculations for Return on Equity
FORM-3A Financial Package
FORM-3B Statement of Capital Cost
FORM-3C Financing of Additional Capitalization
FORM-4A Calculation of Interest on Normative Loan
FORM-4B Calculation of Weighted Average Rate of Interest on Actual Loans
FORM-4C Details of Foreign Loans
Form-4D Details of allocation of Corporate loans to various RLDCs
FORM-5A Statement of Depreciation
FORM-5B Calculation of depreciation rate
FORM-6A Details of Operation and Maintenance Expense excluding Human Resource Expenses
FORM-6B IDetails of Human Resource Expenses
FORM-6C Details of Repairs and Maintenance Expenses
FORM-6D Details of Administrative and General expenses
FORM-7 Details of Operational Expenditure (OPEX)
FORM-8 Interest on Working Capital
FORM-9 Year wise statement of LDC Development Fund (projected)
FORM-10 Other Income
Other Information/ Documents
SlI. No. Information/Document Tick
/Audited Balance Sheet and Profit & Loss Accounts with all the Schedules &
1 'Annexure for RLDC /NLDC and Corporate office.
2 Copies of relevant loan Agreements
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a) Copies of the approval of Competent Authority for the Capital Cost and
Financial package.

3 b) CAPEX and REPEX plan along with Board approval, estimated
capital cost and justification
a) Copies of the Equity participation agreements and necessary approval for the
foreign equity, if any.
4 b) Equity contribution from LDC Development Fund along with Board Approval
5 )Any other relevant information, (Please specify)

Note 1 : Electronic copy of the petition (in words format) and detailed calculation as per these formats (in excel format) and
any other information submitted shall also be furnished in the electronic form.

Summary Sheet

FORM-1

Name of the NLDC/RLDCs:
(Rs. In lakh)
S.N. Particulars Form Existing 2019-20 2020-21 2021-22 2022-23 2023-24
No. 2018-19
1 2 3 4 5 6 7 8
! Return on Equity1
2 Interest on Loan
Capital
3 Depreciation
4 O&M Expenses
excluding human
resource expenses
5 Human resource
expenses
including HRD
6 OPEX
7 NLDC*/RLDCchar
ges and Corporate
office expenses (as
applicable)
8 Interest on
Working Capital
Total

! Details of calculations, considering equity as per regulation, to be furnished.

*NLDC charge & corporate office expense applicable for RLDCs

Petitioner
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FORM-2

Calculations for return on equity
Name of NLDC / RLDCs : Regional Load Despatch Centre

Year ending March

Particulars Unit | Existing | 56,9 50 | 2020-21 | 2021-22 | 2022-23 | 2023-24
2018-19
1 2 3 4 5 6 7 8
Base rate of Return on Equity %
Tax Rate %

Detailed Calculation for Return on Equity

Particulars Unit | Bxieing | 2019-20 | 2020-21 | 2021-22 | 2022-23 | 2023-24

GROSS EQUITY AS ON 1.4.2019 FOR RLDC ASSETS
ADD CAP 2019-20 (AVG EQUITY DURING THE YEAR)
ADD CAP 2020-21 (AVG EQUITY DURING THE YEAR)
ADD CAP 2021-22 (AVG EQUITY DURING THE YEAR)
ADD CAP 2022-23 (AVG EQUITY DURING THE YEAR)
ADD CAP 2023-24 (AVG EQUITY DURING THE YEAR)

TOTAL EQUITY
RATE OF RETURN ON EQUITY
RETURN ON EQUITY

NOTE: Income tax rate applicable for each financial year is based on the rates as per Income Tax Act, 1961

Petitioner

FORM-3A
Financial Package
Name of the LDC:

Project Cost as on 1.4.2019:
Date of Commercial Operation:

(Rs in lakh)
Financial Package as Financial Package as on As Admitted on 1.4.2019
Approved COD/1.4.2019

Currency and Amount3 Currency and Amount3 Currency and Amount3
1 2 3 4 5 6 7

Loan-I

Loan-II

Loan-III

and so on

Equity-

Foreign

Domestic

Total Equity

Debt : Equity
Ratio

Petitioner
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Statement of Capital cost

Name of the NLDC/ RLDCs :

FORM-3B

(Rs in lakh)

As on relevant date.

1

A |a) Opening Gross Block Amount as per books

b) Amount of capital liabilities in A(a) above

c¢) Amount of IDC, FC, FERV & Hedging cost included in A(a)above

d) Amount of IEDC (excluding IDC, FC, FERV & Hedging cost)
included in A(a) above

B |a) Addition in Gross Block Amount during the period

b) Amount of capital liabilities in B(a) above

c¢) Amount of IDC, FC, FERV & Hedging cost included in B(a)above

d) Amount of IEDC (excluding IDC, FC, FERV & Hedging cost)
included in B(a) above

C |a) Closing Gross Block Amount as per books

b) Amount of capital liabilities in C(a) above

¢) Amount of IDC, FC, FERV & Hedging cost included in C(a) above

d) Amount of IEDC (excluding IDC, FC, FERV & Hedging cost)
lincluded in C(a) above

I Relevant date/s means date of COD and financial year start date and end date

Financing of Additional Capitalisation
Name of the NLDC/RLDC:s :

Petitioner

FORM-3C

(Rs. in lakh)

Projected/Actual

Admitted

Financial Year Yearl' |Year2| Year3 | Yeard | Year

(Starting from 1.4.2019) 5

& So
on

Yearl

Year2

Year 3| Year 4

Year 5
& So on

11

IAmount capitalized in Work/
IEquipment

Financing
Details

Loan-1
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Loan-2

Loan-3andsoon

Total Loan2

Equity

Internal
Resources

Others

Total

1 Year 1 refers to Financial Year of COD and Year 2, Year 3 etc. are the subsequent financial years respectively.

Petitioner
FORM-4A
(Rs in lakh)
Calculation of interest on Normative Loan
IName of LDC:
IParticulars Existing 2018- 2019- 2020- 2021- 2022- 2023-
19 20 21 22 23 24
1 2 3 4 5 6 7

Gross Normative loan — Opening

Cumulative repayment of Normative Loan
upto previous year

Net Normative loan-Opening

Increase/Decrease due to ACE during the
Year

Repayments of Normative Loan during
the year

Net Normative loan-Closing

Average Normative Loan

Weighted average Rate of Interest
on actual Loans

Interest on Normative loan

Petitioner
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FORM-4B
Calculation of Weighted Average Rate of Interest on Actual Loans!
Name of LDC:
(Rs in lakh)
Sl Particulars Existing 2019-20 2020-21 2021-22 2022-23 2023-24
no. 2018-19
1 2 3 4 5 6 7 8

Loan-1

Gross loan — Opening

Cumulative repayments of Loans upto
previous year

Net loan — Opening

Add: Drawal (s) during the Year

Less: Repayment (s) of
Loans during the year

Net loan — Closing

Average Net Loan

Rate of Interest on Loan on
annual basis

Interest on loan

Loan repayment effective from
(date to be indicated)

Loan-2 ...

Loan-3 and so on

Total Loan

Gross loan — Opening

Cumulative repayments of Loans upto
previous year

Net loan — Opening

Add: Drawal (s) during the Year

Less: Repayment (s) of Loans during
the year

Net loan — Closing

Average Net Loan

Interest on loan

Weighted average Rate of
Interest on Loans

I case of Foreign Loans, the calculations in Indian Rupees is to be furnished. However, the calculations in Original currency
are also to be furnished separately in the same form.

Petitioner
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Details of Foreign Loans
Name of the LDC:

Exchange Rate as on 01.04.2019:

Form -4C

(Rs. in lakh)

FY starting from 1.4.19 Year-1 Year-2 - Year-3 and so on
S 1 2 3 4 5 6 7 8 9 10
Amo
Amount unt
Date (Foreign Exchang Amount Date (Fore Exchange Amount
e rate (in Rs) . Rate (in Rs)
Exchange) ign
Exc.)
Currencyl [1]
A
1 | At the date of Drawl
Scheduled repayment
date
2 | of principal
Scheduled payment date
of
3 | interest
At the end of Financial
4 | year
B | In case of Hedging [3]
1 | At the date of hedging
2 | Period of hedging
3 | Cost of hedging
Currency?2 [1]
A
1 | At the date of Drawl
Scheduled repayment
date
2 | of principal
Scheduled payment date
of
3 | interest
At the end of Financial
4 | year
B | In case of Hedging [3]
1 | At the date of hedging
2 | Period of hedging
3 | Cost of hedging

Petitioner
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FORM-5A
Statement of Depreciation
Name of LDC:
(Rs. In lakh)
Financial Year Existing 2019-20 2020-21 2021-22 2022-23 2023-24
2018-19
1 2 11 12 13 14 15
Depreciation on Capital Cost
Depreciation recovered during
the Year
Cumulative depreciation deducted
due to de-capitalization or write off of the
assets etc.
Cumulative Depreciation &
Advance against Depreciation recovered upto
the year
Petitioner
FORM-5B
Calculation of Depreciation Rate
Name of LDC:
(Rsinlakh)
SL Name of the Assets! gross Block as on Depreciation Depreciation Amount for each year
no. 31.03.2019, whichever is | Rates as up to 31.03.2024
later and subsequently per CERC’s
for each year thereafter | Depreciation

up to 31.3.2024

Rate Schedule

1

2

3

4= Col.2 X Col.3

1 Land (Freehold, Lease hold)

Building and civil works

Auxiliary power supply system

Office furniture and furnishing

Communication equipment

| | B W N

SCADA hardware with test
lequipment and spares

~

ICT equipment

8 Software

9 TOTAL

Weighted Average Rate of
Depreciation (%)

IName of the Assets should conform to the description of the assets mentioned in Depreciation Schedule appended to the

Notification.

Petitioner
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FORM-6A
Details of Operation and Maintenance Expenses excluding Human Resource expenses
Name of LDC:
(Rs. in lakh)
ITEMS 2019-20 2020-21 2021-22 2022-23 2023-24
1 2 3 4 5 6
1 Repairs and maintenance
expenses
2 Administrative and
General expenses etc.
3 Total
NOTE:
1. Detail of these expenditure as per formats enclosed
2. To be furnished for the [...] LDC.
Petitioner
FORM-6B
Name of LDC:
Details of Human Resource Expenses
Period- 1 ACTUALS FOR PREVIOUS FIVE YEARS
2 ACTUALS FOR IST SIX MONTHS OF THE
CURRENT YEAR
3 EXPECTED FOR LAST SIX MONTHS OF THE
CURRENT YEAR
4 EXPECTED FOR ENSUING YEAR
Sr. No. Account Code Particulars Executive Non-Executive Total
1 Number of Employees
2 Salaries
3 Over-time
4 Dearness Allowance
5 Other Allowance
6 Bonus
7 Productivity Linked
Incentive
8 Sub Total (1 to 6)
OTHER STAFF COST
3 Reimbursement of Medical
Expenses
9 Leave Travel Concession
Reimbursement of House
10
Rent
11 Interim Relief to Staff
Encashment of Earned
12
Leave
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13 Honorarium

14 Payment under Workmen
compensation Act

15 Ex-gratia

16 Expenditure on VRS

17 Sub Total (8 to 16)

18 Staff Welfare Expenses

19 Terminal Benefits

20 Provisions

21 Others (Specify)

22 Human Resource Development

23 Total (7+17+18+19+20+21+22)
Revenue recovered, if any

24 Revenue recovered, if any

25 Net Total (23-24)

IAdditional Information

1

No. of Employees as on :

i) Executives

ii) Non-Executives

iii)  Skilled

iv) Non-Skilled

Total
2 No. of Employees per
i) MW handled
ii) MKwh handled
D An annual increase in HR expenses under a given head in excess of 20 percent should be explained with proper
justification.
1I) The data should be based on audited balance sheets.
11D) Details of arrears, if any pertaining to prior period shoudbe mentioned separately.
IV)  No. of employees opting for VRS during each year should be indicated.
V) Details of abnormal expenses, if any shall be furnished separately.

Petitioner
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FORM-6C
Details of Repairs and Maintenance Expenses
Name of LDC:
A. Repairs and Maintenance Expenses(A ctuals)
(Rs in lakh)
Sr.No. Description Actuals for Current Financial Year Estimates
previous for ensuing
Financial year
Year Actual For Projection For | Total
First Six Balance
Months Six Months
1 Consumption of stores and spares
2 Loss of stores and spares
3 Plant & Machinery
repairs and maintenance
4 Civil works repairs and
Maintenance
5 Annual Maintenance
Contract (4a+4b+4c)
Sa -Plant & machineries
5b -Civil repairs and maintenance
5c -Others
6 Others (Specify)
7 Total (1+2+3+4+5+6)
8 Revenue recoveries, if any
9 Net Total (7-8)
B. Repairs And Maintenance Expenses (As per Regulation)
(Rs in lakh)
Particulars 2014-15 2015-16 2016-17 2017-18  [2018-19

Admitted Capital cost as on 1st April of the year

Repairs and Maintenance expenses

Repairs and Maintenance expenses as a percentage
of Capital cost

Petitioner
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FORM-6D
Details of Administrative and General Expenses
Name of LDC/:
Actual
for Estimates
pre.vious Current Financial Year fm:
five ensuing
SIL Description Financial (Rs in lakh) Year
No. Year (Rs in lakh)
(Rs in lakh)
Actual Projection
For
I;{"j;i‘: B:;:;ce Total
Six Months
Property Related Expenses

1 License Fees
2 Rent
3 Rates & Taxes
4 Insurance
5 Contribution to accident reserve fund
6 Sub total :

Communication
7 Telephone & Trunk Call
8 Postage & Telegram
9 Telex, Teleprinter Charges, Telefax
10 | Courier Charges
11 Other
12 | Sub total :

Professional Charges
13 |Legal expenses
14 | Consultancy charges
15 | Technical fees
16 | Audit fees
17 | Othe charges
18 | Sub total :

Conveyance & Travelling
19 | Conveyance expenses
20 | Travelling expenses
21 | Hire charges of vehicle
22 | Others
23 | Subtotal :

Other Expenses
24 | Electricity charges
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25 | Fees & Subscription
26 | Books & Periodicals
27 | Printing & Stationery
28 | Advertisement
29 | Entertainment
30 | Watch & Ward
31 | Miscellaneous
32 | Organizational Development Expenses |
33 | Donation |
34 | Subtotal : |
Material Related Expenses |
35 Demurrage and Wharf age on materials
36 |Clearing & forwarding charges
37 | Transit insurance
38 | Subtotal :
39 | Others (Specify)
40 | Total (6+12+18+23+34+38+39)
41 | Revenue recoveries, if any
42 Net Total (40-41)
Petitioner
FORM-7
Details of OPEX
Name of LDC/
(Rs in lakh)
2019-20 2020-21 2021-22 2022-23 2023-24
SL. No. | Particulars
1 2 3 4 5 6 7
1
2
3
4
5
6
7
Total

Petitioner



[ar [II-@vE 4]

HRA <pT TSI : STHIEROT

75

Calculation of Interest on Working Capital

Name of LDC/

(Rs in lakh)

FORM-8

Sl. No. | Particulars

Existing 2019-20 2020-21 2021-22

2018-19

2022-23

2023-24

1 2

3 4 5 6

O & M expenses excl. HR

2 Human resource expenses

NLDC charges (Applicable for
RLDC only) or RLDC Charges
(Applicable only for SLDCs)

Receivables

Total Working Capital

Rate of Interest

=N (o || &~

Interest on Working Capital

Name of LDC:

Petitioner

LDC Development Fund (Projected)

FORM 9

(Rs in lakh)
Particulars

Existing 2018- |  2019-20 2020-21 2021-22
19

2022-23

2023-24

1

Opening LDC Development Fund —
Opening

Additions in LDC development fund
during the year

Total LDC development fund

Less: Utilization for capital expenses

Less : Utilization for revenue expenses

Net LDC development fund as on315t
March of the year

Average fund accumulated during the year

Note: Break-up of additions and utilization shall be provided in separate sheet for each year

Petitioner
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Name of LDC:

Other Income

FORM 10

As on 2019-20 2020-21 2021-22 2022-23 2023-24
(Rs in lakh) 31.3.2019
Particulars
1 2 3 4 5 6 7
Other Income — Opening
Add : Short term open access charges
Add : Allocation from REC income
Add: ....
Add: ....
Gross Income during the year
Less : Utilization to meet shortfall
Less: Use for...
So on
Net Income as on 318t March....
Petitioner
Appendix-I1
[To be published in pursuance of Regulation 6]
Name of the Applicant (in Bold Letters)
(Registered Office Address)
1 The applicant above-named has made an application before the (Central Electricity Regulatory Commission,
[Location] for determination of fees and charges for [Give name of the applicant].
2 The users of the [...] LDC are:
B e
B
3. Details of tariff (Publish only applicable portion):
(Rs. in lakh)
Tariff for Year-wise tariff sought to be determined
the previous
year
Previous year 2019-20 2020-21 2021-22 2022-23 2023-24
[...]LDC

4, A copy of the application made for determination of tariff is posted on the website (indicate here the address of the
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website).

5. The suggestions and objections, if any, on the proposals for determination of tariff contained in the application be filed
by any person, including the beneficiary before the Secretary, Central Electricity Regulatory
Commission,[Address]with a copy to the applicant within 30 days of publication of this notice.

Place Name and Designation of the Authorized Signatory

Date

Appendix-IIT
Depreciation Schedule
Asset Particulars Depreciation Rate
S. No.
A Land under full ownership 0.00%
B Land under lease
(a) for investment in the land 3.34%
(b) IFor cost of clearing the site 3.34%
C Other Assets
A Building & Civil Engineering works
(i) Offices and residential [3.34%]
(ii) (Containing plant and equipment 3.34%
(iii) Temporary erections such as wooden structures [100.00%]
(iv) Roads other than Kutcha roads [3.34%]
(v) Others [3.34]%
B Transformers, Kiosk, sub-station equipment & other fixed apparatus(including
plant foundation)
(i) (Transformers including foundation shaving rating of 100 KVA and over 5.28%
(ii) Others 5.28%
C Solar Panel/Wind Mill 5.28%
D Lightning arrestor
(i) Station type 5.28%
(ii) Pole type 5.28%
(iii) Synchronous condenser 5.28%
Batteries 15.00%
(i) Underground cable including joint boxes and disconnected boxes 5.28%
(ii) (Cable duct system 3.34%
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1. North-eastern

ii. North

F Overhead lines including cable support systems
. Lines on fabricated steel operating at terminal voltages higher than 66 kV
(i) 3.34%
.. Lines on steel supports operating at terminal voltages higher than 13.2 kV but not
(ii) . 5.28%
exceeding 66 kV
(iii) Lines on steel on reinforced concrete support 5.28%
(iv) Lines on treated wood support 5.28%
G Meters 5.28%
H Self-propelled Vehicles 9.50%
I Air Conditioning Plants
(i) Static 5.28%
(ii) Portable 9.50%
J (i) |Office furniture and furnishing 6.33%
(ii) Office equipment 6.33%
(iii) Internal wiring including fittings and apparatus 6.33%
(iv) Street Light fittings 5.28%
K Apparatus let on hire
(i) Other than motors 9.50%
(ii) Motors 6.33%
L Communication equipment
(i) Radio and high frequency carrier system 6.33%
(ii) Telephone lines and telephones 6.33%
M I. T equipment 15.00%
N Software 15.00%
(0] Any other assets not covered above 5.28%
Petitioner
Appendix-IV
(In Compliance of Regulation 4)
1.  Name of the entity (in bold letters):
2. Registered office address:
3. Region in which registration is sought:
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ili.  East
1v. West
V. South

4. User category:

1. Generating Station

ii. Seller

iii.  Buyer

iv. Transmission Licensee
V. Distribution Licensee

Vi. Trading Licensee
vii.  Power Exchange
viii. Battery Energy Storage system

iIX.  QCA/ Aggregators

X. Others
5. User details (as on 31st March of last financial year):
i. Category — generating Station
i Total Installed Capacity

1. Maximum Contracted Capacity (MW) using ISTS

1il. Points of connection to the ISTS:
SL Point of Voltage level | Number of Special Energy Meters (Main)
No. |connection (kKV) installed at this location

ii. Category - Seller/Buyer/Distribution Licensee

i Maximum Contracted Capacity (MW) using ISTS

1. Points of connection to the ISTS:
SL Point of Voltage Number of Special Energy Meters
No. |connection level (KV) (Main) installed at this location

iili.  Category — Transmission Licensee (inter-State)

i. Sub-stations:
SL Sub- Number of Total Transformation Capacity or Design
No. station transformer MVA handling capacity if switching
Name Station
ii. Transmission lines: (line wise details to be given)
SI. | Voltage level | Number of Total Circuit-Kilometers
No. |(kV) transmission lines

iv. Category (Others): Please specify details.
6. Contact person(s) details for billing related to [...] LDC:

1. Name:

ii. Designation:
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1ii.  Telephone No.:
1V.  E-mail address:

V. Postal address:

7. Other Details:

1. PAN No.:
1. GST No.:
iii. Bank Account No.:
1v. Bank Name and Address:
V. MICR No:

The above information is true to the best of my knowledge and belief.

Signature of Authorized Representative
Place: Name:
Date: Designation:

Contact number:

Appendix-V
Assessment of Key Performance Indicators for RLDC / NLDC
Name of NLDC/RLDCs:
Performance Year:
Category Overall Sr. No. Key Performance Indicators Weightage
weightage
(A) Stake holder 40 1 MoU Rating as per DPE 10
satisfaction — —
2 Facilitate power system and market functioning 30
. Power Market transaction (Collective & Bilateral),
REC, ESCerts
®  Power System Functioning: Calculation & reporting of
FRC, declaration of transmission losses, stakeholder
meetings including cross border
3 Maintain system reliability 20
. FDI
o VDI
Maintenance shutdown coordination
4 Website Availability 10
5 Information dissemination 10
e ATC/TTC
e  Transactions scheduled
6 Preparation of accounts 20
e  Interconnection meter error reporting
e Ancillary Services
o AGC
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(B) Financial 20 1 Variance in Capex Utilization 40
Prudence
" 2 Statutory compliance — Audits 60
(C)Learning & 20 1 New technology adoption / R&D 30
Growth
2 Lessons learnt and knowledge dissemination by way of data 30
intensive reports
3 Adequacy of HR - % of certified operators among eligible | 20
operators
4 Capacity Building 20
e No. of man-days per year per eligible employee
e  FOLD Meetings/Workshops
(D) Internal 20 1 Availability of Decision Support System — SCADA 40
Process U - -
2 Availability of infrastructure and amenities 30
3 ISO Certification 10
4 Process Documentation — Black Start, Reactive Power 20

(Calculations of specific metrics for the key performance indicators above are to be detailed in a Procedure duly prepared by the
POSOCO and submit to Commission within 3 months of issue of these Regulations for approval)

Human Resource Requirement - Projection for Control Period:

L Level Wise Projected Manpower

Appendix-VI

Grade Description Year-1 Year-2 | Year-3 | Year-4 | Year-5
Board Director
E9 Executive Director
ES8 General Manager/ Sr. General Manager/ Chief
General Manager
E7 Dy. General Manager/ Sr. Dy. General Manager
E5-E6 Manager/ Chief Manager
E3-E4 Executive Trainee/ Asstt. Manager/ Dy. Manager
E2 Engineer/ Officer
NE Supervisor/ Junior Engineer/ Workmen
TOT-E Total Executives
E/NE Ratio of Executives to Non-Executive = (TOT-E)/
(NE)
I1. Department Wise Projected Manpower
Description Year-1 Year-2 Year-3 | Year-4 | Year-5
E-RS Executives working in rotating shifts
Executives in System Operation functions (Off-
E-SO line)
Executives in Market Operation functions (Off-
E-MO line)
E-SL Executives in System Logistics functions (off-line)
Executives in Other Support functions (Off-line)
E-OTH (Law, HR, F&A, etc.)
Executives working in general shifts (E-
E-GS SO+MO+SL+OTH)
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Ratio of Executives in Rotating Shift / General
RS/GS Shift
SO/TOT Ratio of Executives (SO/Total)
MO/TOT Ratio of Executives (MO/Total)
SL/TOT Ratio of Executives (SL/Total)
OTH/TOT Ratio of Executives (Oth/Total)

IT1. Number of personnel in Load Despatch Centre having valid certificates (as on 31* March of respective year)

S No. Particulars Year-1 Year-2 Year-3 Year-4 | Year-5

A Certified executives- Basic level

Certified executives - Reliability Specialist

Certified executives - Market Specialist

Certified executives- System Logistics Specialist

Certified executives - Specialist (Others)

Certified executives- Management level

Total number of certified executives

= Q|1 (m (DA

Total number of executives

1 Ratio of Basic to Total (A/H)

Ratio of Reliability Specialist to Total (B/H)

Ratio of Market Specialist to Total (C/H)

Ratio of Logistics Specialist to Total (D/H)

Ratio of Other Specialist to Total (E/H)

Zz |2 T &=

Ratio of Management Specialist to Total (F/H)

IV. Discipline wise projected Manpower

S No. Discipline Year-1 Year-2 | Year-3 | Year-4 | Year-5
(at graduation level)

Power System

Electrical

Renewable

Communication

Computer Science

Public Policy

Economics

Commerce

o (0 (NN N | (B (W e

Statistics

p—
=]

Law

—
—

Human Resource

o
[

Finance

p—
(]

Management

—
=

Others-(Specify)
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